
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES¨II SECTION)

RATIFIED ⅣIINUTES OF THE NORⅣIS COⅣlPIIITTEE― II ⅣIEETING NO。15/81 HELD
ON 03。 11.2015

Pleasc Note

For inforination of exportcrs, Norms Conlrnittce― II handles aH cases pcrtaining to

nxation/ratincation of norms for Export Products faHing under lTC(HS)Chapter 72 to

76,78 to 80,85.Conlrnunications in respect of cases/pertaining to NC― II Inay be sent to

em」 l address:nc2.dRRの nic.in

ln certain cases the decision of the Norms Committee refers to the Recommcndations/

Observations/Deflciencies received frorn the concemed Technical Authority. Wherever

applicable,a scanned copy of such document has been placed at the end ofthe Minutes,

in running serial orders. The concerned flrrn/company may go through thc samc and

respond accordingly.

Sirnilarly,a scanned copy of the blank Standard Deflciency Forrnat, which may flnd a

reference in NC decisions,has also bcen attached in the end.This rnay also be referred to

by thc conccrncd flrrn/company and may be responded accordingly.

The Norms Comrnittec has taken decision only with respect to technical aspcct/wastage

norrns. While redeerning the applications, RAs should check that the applicant has

fulflHed aH requirements as prcscribed  in policy/procedurc including those in Policy

Circulars No.50/2009-2014(RE 2010)dated 28th December,2011,Policy Circular
No.14(RE-2012/2009-14,  dated  4th  February,  2013  and  OoM. No.
01/92/180/Misc./AM.13/PC¨ V1/10 dated 15.04.2014 or any other provisions under

FTP/HBP for EODC.

(lii)

(iV)

The Meeting No. 15/81 of Norms Committee-ll for the year 2015-16 was held on

03.11.2015 under the Chairmanship of Shri Jaikant Singh, Additional Director General of
Foreign Trade to consider the following applications for ratification of norms in respect of
advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy
2015-20. The following members were present in the meeting:-

Sl.No。 Name & Designation Department

l Shri S.K.Jain,D.〇 . DIPP

う
４ Shri Gajraj Singh, Sr. D.O. DHI

3. Shri K.S.Sodhi,Asstt.Director(ME) MSME

4. Shri O.P.Sharrlla,Joint lndustrial Adviser DoC&PC

5. Shri S.K. Bhatnagar, Dy. lndustrial Adviser MoS

く
υ Shri Pradyumna Sahu, FTDO DGFT
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1                     1PVT.LTD。 ,              103.11.2015

1鴨計鬼:jli二/1↓ |プ  彬分jli1/:00111↓   七も`υbiよ 6カ
66'94'3 be各

l12/    130.05.20H         IDate:15.12.20151

ibιtiζ161:ヽこAもtea that oA thさ i:iequtst,thc 6ompany Wis g市 eA 20 days'time to depute

their rcpresentat市e for technical discussion wih De■
Yo NC decided to wa■ for the comments

lofDeitY.

IThe case stands deferred to 15.12.2015。

,Case No.:6/9/81‐ ALC2/2015   Party Name:MAHARASHTRA ,Mcct No/Date:15/81‐
SEAMLESS LTD          IALC2/2015

103 11.2015

‐HQ File RLA File

101/81/050/00313/AM13/     1:03/94/040/00129/AM13/

IDecision:NC observed that the rcply ofthe irm
ldecided to wait forthe comments.

The case stands deferred to 15.12.2015.

Approved

Lic.No/Date:0510313999

10.01.2012

Lic.No/Datc:0310709777 ‐Defer

20.09 2012              Date:15.12.2015

has been refcrred to DHI for comments.NC

Lic.No/Datc:1310041928 Defer
I              I)ate:15122015 1

MSME.NC decidcd to wait

IHQ File
l:01/81/050/00195/AM16/

RLA Filc

:05/27/040/00370/AM12/

'Oecision r NC O".iOed to ratify the norms of above AA as per written comments of DIPP

,vide U.O. No. 12ll 19l2O15-TSW/2 dated 03.11.2015 as under:

l. Words "of relevant grade and thickness" may be suffixed with the description of
' import item at Sl. No I and its quantity may be allowed as 5250 MT as

1.05 Kgs./Kg. content in the export product taking clue from SION C-2004.

| IRAmaytakesuitableconsequendalactionaccordingly.
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ICase No.:7/25/81‐ ALC2/2012  Party Name:GRAVITA INDIA IMeet No/Date:15/8卜     Status:Deferred

l                   lLTD.,                IALC2/2015         1
103.11.2015

4

HQ Filc RLA File

101/81/050/00458/AM13/       :13/24/040/00047/AM13/      18.01.2013

1Decision:NC observcd that the application has been referred to

for thcir cornrnents.

IThe case stands deferred to 15.12.2015.

ブレ



Casc No.:34/24/81-ALC2/2013

HQ Filc

:01/81/050/00422/AM14/

Decision:NC observcd
fortheir comments.

The case stands deferred to 15.12.2015.

HQ File

:01/81/050/00115/AM14/

(INDIA)LTD.

IRLA File

:05/24/040/00030/AM14/

Mcct No/Date:15/81‐     Status:Deferred
ALC2/2015
103.11.2015

,Lic.No/Date:0510353167 Defer

03.05.2013 IDate:15.12.20156

The case stands deferred to 15.12.2015.

Case No.:37/3/81‐ALC2/2014  Party Name:RADIALL INDIA  ,Meet No/Date:15/8ト
PRIVATE LIヽ 41TED,       IALC2/2015

,3.11.2015

Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.

Approved

HQ Filc RLA Filc ILic.No/Dtte:0710095951
‐17.06.2013:01/81/050/00134/Aヽ 415/ :07/24/040/00541/AM13/

Decision:NC decided to ratify the norms of above AA as per written comments of DettY

vidc U.O.No.17(6)/2014‐ IPHW dated 27.H.2014(copy enc10sed).

RA may take suitablc consequential action accordingly.

Case No.:20/9/81¨ALC2/2015  Party Name:HONDA SIEL    IMcct No/Datc:15/8卜     Approved
POWER PRODUCTS LTD.   :ALC2/2015          ‐

103.11.2015

HQ File                 RLA File               ‐Lic No/Date:0510359362
:01/81/050/00209/AM16/       :05/23/040/00085/AM14/       10.07.2013              ‐

Decision:NC decided to ratify the norms of above AA as per wHtten comments of DHI

vide U.〇 .No.3(177)/2015-TSW(B)/334 dated 23.09.2015(copy enc10sed).

RA may take suitable consequcntial action accordingly.
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Decision : NC observed
for their comments.

|IThecasestandsdeferedto15。 12.2015。

103.11.2015

'Lic.No/Date:0510361579 1Defer10208.2013             
‐Date:1512.2015

‐RLA File
:05/24/040/00159/ANl14/

that the application has been

I ICase No.:24/24/81‐ ALC2/2013 Party Namc:MET TRADE
(INDIA)LTD.

IMeet No/Date:15/81‐

IALC2/2015
103.11.2015

Status: Deferred

I ,UQ pit. RLA File ,Lic.No/Date:0510369439 Defer

:0t /81/050/0 O4l2lAMl4l :O5l24l040l00244lAMl4l 25.10.2013 Dateil5.12.2015

l0 
Decision : NC noted that MSME Deficiency letterwas issued to the company on 16.10.2015.

:As no reply frorn the company has been received,NC decided to send a rerninder to them to

leXpedite reply.

IThe casc stands deferrcd 15.12.2015.

Case No.:73/24/81¨ ALC2/2013

I  Case No.:11/9/81-ALC2/2015

11

IHQ File
i:01/81/050/00125/AM15/

Party Name:MOTHERSON
SUN41 SYSTEMS LTD,

15.12.2015.

Party Namc:TEXMACO RAIL&
ENGINEERING LIMITED

‐RLA File
:02/24/040/00138/AM14/

IMcct No/Datc:15/81-

IALC2/2015

103.112015

:Lic.No/Date:0510371064

114.11.2013

.0311.2015

Status:Deferred

Defer
Date:15.12.2015

Defer
Date: 1 5. I 2.201 5

for comments.

Rejected

冊 :υ爾61/AMI″
Decision : NC observed that the reply of the firm has been referred to C&PC for comments.
NC decided to wait for the comments.

Status:DeferredParty Namc:LMヽ VIND POWER MeetNo/Date:15/8ト
BLADES(INDIA)PVT LTD  ALC2/2015

|

| IHQ File              RLA File             Lic No/Date:0710099873
12:01/81/050/00200/AM16/    :07/24/040/00255/AM14/    22.H.2013

Decision: NC observed that the reply of the firm has been relerred to C&PC
NC decided to wait for the comments.

.The case stands defcrred to

‐Case No.:28/3/81‐ALC2/2014 Meet No/Date:15/81-

ALC2/2015
103.11.2015

1Lic.No/Date:0210196856

‐26.11.2013

「



Decision: NC noted that company has not replied to DHI DL dated 14.08.2015 and

reminder dated 11.09.2015. Since no reply was received form company despite reminder, the

committee decided to reject the case with direction to company to pay customs duty &
applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:6/2 4l8l-LLC2l20l3 Party Name:SIECHEM

HQ File

:01/81/050/00394/AM14/

Decision:NC observcd
for their comments.

The case stands deferred

171HQHL~~~~…
…

TECHNOLOGIES PRIVATE
ILIMITED
tRLA File

:04/24/040/00192/AM14/

that the application has been

to 15.12.2015.

‐Mcct No/Date:15/81‐
‐
ALC2/2015
03.11.2015

Lic.No/Date1041 01 52322
127.11.2013

referred to DoT.NC

Status:Deferred

Defer
Date:15.12.2015

decided to wait
14

Case No.:7/24/81¨ALC2/2013 Party NameiSIECHEM
TECHNOLOGIES PRIVATE
LIヽ41TED

HQ Flle              RLA Filc

15 :O1/81/050/00395/AM14/      :04/24/040/00193/AM14/
‐Decision :NC observed that the appHcation has been

for their comments.

The casc stands deferred to 15.12.2015.

Case No.:54/24/81¨ ALC2/2013 Party Name:GRAVITA INDIA
LTD.,

HQ Filc RLA File

16 :01/81/050/00442/AM14/      :13/24/040/00037/AM14/

Decision:NC observed that the application has been

for their comments.

The case stands deferred to I 5. 12.2015.

Case No.:30/24/81-ALC2/2013 Party Name:PILOT
INDUSTRIES LTD.

'Meet No/Date:15/81‐

‐ALC2/2015
03.11.2015

Status: Deferred

Lic.No/Date:1310045247 1Defer

0312.2013              Date:15.12.2015

referred to MSME.NC decided to wait

Meet No/Date:15/81-     Status:Deferred‐
‐ALC2/2015         ,          |
103.11.2015                            1

1tiざ :ヽ。′bit8ibζ ibjウ 3o,恵 ■5きfei       l
31.12.2013          Date:15.122015

rcfcrrcd to MSME. NC dccidcd to wait

‐Meet No/Date:15/8ト

ALC2/2015
10311.2015

Lic.No/Date:0410152323

27.11.2013

referred to DoTo NC

|

,Defer
Date:15.12.2015

decided to wait

:01/81/050/00418/AM14/      :05/24/040/00327/AM14/

Decision:N(〕 obscrvcd that thc application has bccn

for their comments.

鄭 蹴 鮮
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The case stands deferred to 15.12.2015.

「Ptt・
跡百Party Name:TATA BP SOLAR

INDIA LTD.
IMeet No/Date:15/8ト

.ALC2/2015

103.11.2015

1Lic.No/Date:0710101901
104.02.2014

| ,HQ Filc IRLA File

:07/24/040/00395/AM14/
1181:01/81/050/00472/AM14/

referred to MNRE.NC

Status:Deferred

lDefer
‐Date:15.12.2015

decided to waitDecision : NC observed that the application has been
for their comments.

The case stands deferred to 15.12.2015.

Case No.:85/24/81-ALC2/2013 Party Namc:TATA POWER
SOLAR SYSTEMS LTD.

1 1■0い iiと   
‐

191:01/81/050/00473/AV

RLA Filc

:07/24/040/00413/AM14/

that the application has been

to 15.12.2015.

1責0い iiと   
‐

:01/81/050/00473/AM14/

Decision : NC observed
for their comments.

, ,The case stands deferred

IMcct No/Date:15/8ト

IALC2/2015
03.11.2015

1Lic.No/Date:0710102050

107.02.2014

referred to MNRE.NC

Status: Deferred

,Defer

Date:15.12.2015

decided to wait

l  ;

Case No.:14/3/81-ALC2/2014 Party Name:TEMPEL
PRECISION METAL
IPRODUCTSINDIA PVT.
LTD.,

IMcet No/Date:15/8ト
IALC2/2015

103.11.2015

1Lic.No/Date:0410156295

117.03.2014

Status:Deferred ,

Defer
.Date:15.12.2015

HQ File RLA File
20 :01/81/050/00111/AMl5/ :04124/O4O\OO272/AMl4t

Decision : NC observed that the reply of the firm
r NC decided to wait for the comments.

The case stands deferred to I 5 . 12.201 5 .

has been referred to C&PC for comments.

Party Name:LM WIND POWERIMcetNo/Date:15/81‐

IBLADES(lNDIA)PVT.LTD  IALC2/2015
‐                           103.112015

Status: Deferred

ILic.No/Date:0710102970 Defer

21 1:O1/81/050/00198/AM16/      lo7/24/040/00472/AM14/       18.03.2014             1Date:15122015

1Decision:NC observed that the reply ofthe flrm has been referred to C&PC for cOmments.

NC decided to wait forthe comments.

IThe case stands deferred t0 15.12.2015.

HQ File              RLA Filc

|     
‐
|
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HQ Filc

221:01/81/050/00174/AM15/

Decision:NC observcd
for their comments.

Case No.:20/6/81¨ALC2/2014 Party Name:ASSOCIATED
PIGMENTS LIMITED

RLA File

:02/24/040/00011/AM15/

that the application has bccn

IMeet No/Datel1 5/81¨

:ALC2/2015

103.11.2015

Lic.No/Date1021 0202660

123.042014

.Status:Deferred ,

Defer
Date:l5.12.2015

referred to MSME.NC dccided to wait

The case stands deferred to 15.12.2015.

Case No.:16/6/81‐ALC2/2014 Party Name:LS CABLEINDIA MeetNo/Date:15/81-
IPRIVATE LIMITED,       ‐ALC2/2015

103.11.2015

う
乙

HQ File

:01/81/050/00170/AN415/

Decision:NC observed
for their conllnents.

RLA Flle

:05/23/040/00004/AM15/

that thc application has bccn

Lic.No/Datc:0510386026

.08.05.2014

referrcd to DoT.NC

Defer
Date: I 5.12.201 5

decided to wait

The case stands deferred to I 5. 12.20\ 5 .

24

Case No。 :10/9/81-ALC2/2015 Party Name:LM WIND POWER
‐BLADES(lNDIA)PVT.LTD

‐HQ File              lRLA File
101/81/050/00199/AM16/      107/24/040/00039/AM15/

Decision:NC observed that the reply ofthe flrm has

NC decided to wait forthe comments.

The case stands deferred to 15.12.2015.

Meet No/Date:15/81‐     Status:Deferred
lALC2/2015                  ‐
.03.11.2015             1              1

Lic.No/Date:0710104122 ‐Defer      .
15.05.2014        1Date:15.12.20151

been referred to C&PC for comments.

HQ File

:01/81/050/00211/AM16/

IINDS LTD

‐RLA File

:05/24/040/00014/AM15/

:ALC2/2015        1
103.11.2015              1

:Lic No/Date:0510386900 Defer
120.05.2014             1Date:15.12.2015

つ
４

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC

decided to wait for the comments.

Thc case stands defcrrcd to 15.12.2015.

Casc No.:8/9/81-ALC2/2015  Party Name:LM WIND POWERIMectNo/Date:15/8卜     Status:Deferred

BLADES(lNDIA)PVT.LTD  IALC2/2015         
‐          |

.03112015

HQ Filc              lRLA Flle             Lic.No/Date:0710105630 Dcfer…̈… 側徊嘘
w夕

4̈フ
非

Status:Deferred

J



Decision : NC observed that the reply of the firm has been referred
NC decided to wait for the comments.

l

lThe case stands deferred to 15.12.2015.

to C&PC lor comments.

Status:Deferred

Defer
Date:15.12.2015

for comments.

ICase No.:3/9/81‐ ALC2/2014  Party Name:APAR        IMcct No/Date:15/8卜     Status:Deferred
.                  INDUSTRIES LIMITED    :ALC2/2015

‐0311.2015

青OFii8 
‐
       1良 LA「118         Liし 6ヽ′bittij41o646」Ob bとfel

27:01/81/050/00257/AM15/    :34/24/040/00095/AM15/    23.07.2014        Date:15.122015

1  Decision:NC noted that copy ofthe application ofthe cOmpany has not been received.NC

, decided to send a reminder to RA to furnish the copy of the application of the company.

1 lThe case stands deferred to I 5 . 12.2015 .

「   

菰

甲
吻 開 F[Fi,11:話

百3馨F~

HQ File              RLA File Lic No/Date:0710106351

28:01/81/050/00196/AM16/   1:0724/040/00166/AM15/    H.08.2014

Decision:NC observed that the rcply ofthe nrm has been rcferred to C&PC

NC dccided to wait forthe commcnts.

The case stands deferred to 15.12.2015.

1い
…m5/81‐ALαttI甲瑯ぽ

~

HQ File              RLA File Lic.No/Date:0310789833  Defer
:01/81/050/00503/AM15/      :03/94/040/00378/Aヽ 415/
295``iζ

lon iヽ c n61さ a that b青 I bも■8iency lも tiさr ttis

30.09.2014 Datc:15 122015

As no reply from the company has been received, NC
lexpedite reply.
i

The case stands deferred 15.12.2015.

issued to the company on 16.10.2015.
decided to send a reminder to them to

Party Name:SMART CARDIT
SOLUT10NS LTD.

HQ File              RLA File

130 :01/81/050/00476/AM15/      .:31/83/040/00161/AM15/
.  IDecision:NC observed that the reply Ofthe flrrn has

NC decided to wait for the comments.

The case stands deferred to I 5. 12.2015.

Meet No/Date:15/8ト

ALC2/2015
103.11.2015

Status:Deferred

Mcct No/Date:15/8ト

ALC2/2015
0311.2015

Status:Deferred

Lic No/Date:3110064950 Defer

.08.10.2014              Date:15.12.2015

been referred tO c&PC fOr cOmments.

Case No。 :19/15/81-ALC2/2014
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Case No.:20/15/81‐

ALC2/2014

HQ File

Party Name:SMART CARDIT
SOLUT10NS LTD.

RLA File

Meet No/Date:15/81‐     Status:Deferred
ALC2/2015          ‐
03.11.2015

Lic.No/Datc:3110064957 1Dcfcr

09.10.2014              Date:15122015

representative for tcchnical discussion

is awaited.NC decided to wait for the

:01/81/050/00477/AM15/      :31/83/040/00160/AM15/

Decision :NC noted that the company deputcd thcir

with DeitY on 23.09.2015.The comments of DeitY

comments of DeLY.

う
４

The case stands deferred to 15.12.2015.

Case No. :67l I 5 l8l - ALCZ 120 I 4 P arty N ame: M ETEN ERE LTD. Status:Deferred
‐ALC2/2015          1
03.11.2015

.Lic.No/Date:0510391516 1Defer

0910.2014 Datel1 5.12.2015

referred to MSMEo NC decided to wait

lヽeet No/Date:15/81-    Status:Deferred

ALC2/2015
03.112015

HQ Filc RLA File~~~~~~~一 軍 面 uttα Oηて而 面 丁革 蕩 再
~

:01/81/050/00468/AM15/      :07/24/040/00235/AM15/       10.10.2014              Date:15.12.2015

Decision :The representative of DIPP stated that the reply furnished by the f1111l is nOt in

accordance to their DL issued vidc UoO.12/82/2015-TSW/45 datcd14.07.2015.NC decided to

request the flrrn to furnish requisite information in respect to the above mentioned DL of

DIPP.

Case No.:16/15/81-ALC2/2014 Party Name:LMヽ VIND POWER MeetNo/Date:15/8ト
BLADES(INDIA)PVT.LTD  ALC2/2015

03.11.2015

HQ File RLA File Lic.No/Date:0710106866

34 01/81/050/00473/AY15/     :07/24/049/00750/AM15/    120.10.2014

Decision:NC decided to ratify the norms only in respect ofimport items and not in respect

of indigenous items of above AA as per written comments of C&PC vide OoM..No.
46011/211/2005¨ PC.H dated 24.08.2015(copy Cnc10scd).

HQ File

i01/81/050/00524/ANl15/

Decision:NC observed
for their comments.

.RLA Filc

:05/24/040/00286/AM15/

that the application has been

The case stands deferred to 15.12.2015.

Case No.:11/15/81‐ALC2/2014 Party Name:WORTHY
ENGINEERING

Approved

The case stands deferred to I 5. 12.2015.



RA may take suitable consequential action accordingly.

‐
Case No。 :37/15/81-ALC2/2014 Party Name:SHREE‐ JI

POWERLINES
,Meet No/Date:15/81‐    Approved
lALC2/2015         1
103.11.2015              ‐

RLA Filc               Lic.No/Date:0310790375
103/95/040/00607/AM15/       120.10.2014

Decision : NC decided to ratily the norms of above AA as per written comments of DHI vide
U.〇 .No.3(176)/2014-TSW(B)/333 dated 23.09.2015(copy enc10sed).

‐RA may take suitable consequential action accordingly.

Meet No/Date:15/81‐     Status:Deferred
ALC2/2015
03.11.2015 ヽ                                                      03.11.2015

1HQ Flle              RLA File             Lic.No/Date103 1 0790374 DeferIHQ Flle              RLA File             Lic.No/Date103 1 0790374 Defer
i01/81/050/00502/AⅣ l15/      :03/95/040/00608/AM15/       20.10.2014              Datc:15.122015

36D8ciζ
i6n:NC dさ ciaed t6 send a letter to irm to submit the fo1lowing information as per

lw●■en comments of DHI宙 dc U.〇 .No.3(177)/2014/TSW(B)/370 dated 27.10.2015(copy

ienC10Sed).

卜he case stands deお red to 15.12.2015.
‐  ICase No.:49/15/81-ALC2/2014 Party Name:EFD INDUCTION Meet No/Datc:15/81‐    Status:Deferred
l                    ‐PRIVATE LIMITED,       ALC2/2015

103.11.2015              ‐
1  1                           1                           .                       ‐

1 1HQ Flle              RLA File             Lic.No/Date:0710106898 1Defer
1371:01/81/050/00506/AM15/   1:07/24/040/00267/AM15/    129.10 2014        Date:15.122015

1 1Decision:NC noted that copy ofthe application ofthe cOmpany has not been received.NC

I  ldecided to send a rerninderto RA to furnish the copy ofthe application ofthe company.

IThe case stands deferred to 15.12.2015。

ICase No.:66/15/81-ALC2/2014 Party Name:NAT10NAL
STEEL AND AGRO
INDUSTRIES LTD.,

‐HQ File              RLA Filc
:01/81/050/00523/AM15/      :11/24/040/00009/AM15/

IDecision:NC observed thatthe reply ofthe flrin has

decided to wait for the comments.

IThe case stands deferred to 15。 12.2015.

been referred to MoS for comments. NC

Meet No/Date:15/8ト

ALC2/2015
03.112015

Status: Deferred

ILic.No/Date:H10028H2
‐20.11.2014

Defer
Date: l5.l 2.2015

10
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ICase No.:12/18/81‐ ALC2/2014 Party Name:ZENITH
PRECISION PVT LTD.,

HQ Filc

39':01/81/050/00631/AM15/

‐Decision:N(〕 observed that the reply of the flrin
lNC decided to wait forthe comments.

The case stands deferred to 15.12.2015.

ICase No.:22/18/81‐ ALC2/2014 Party Name:NAT10NAL
STEEL AND AGRO
INDUSTRIES LTD.,

HQ File RLA File

40.:01/81/050/00641/Aヽ
415/      :56/24/040/00053/AM15/

Decision:NC observed that the reply ofthe flrnl has

dccided to wait forthc commcnts.

The case stands deferred to 15.12.2015.

Case No.:55/18/81‐ ALC2/2014 Party NamciVINDHYA
TELELINKS LTD.,

Mcet No/Datei1 5/81‐     IStatus:Deferred l

ALC2/2015        1         1
.03.11.2015             1              1

lLic.No/Date15610004512 1Defer      l

106.01.2015             1Date:15.12.20151

been referred to MoS for comments.NCI

RLA Filc

:07/24/040/00347/AM15/

lMcet No/Date:15/8ト

ALC2/2015
103.11.2015

Lic.No/Datc:0710107288

‐24.12.2014

has been rcferred to MSME

Status:Deferred

Defer
Date:15.12.2015 ,

for comments.

41

HQ File

101/81/050/00674/AM15/

Decision:NC obscrved
for their cornrnents.

RLA File

:11/24/040/00004/AM15/

that the application has bcen

IMect No/Datc:15/81-

ALC2/2015
103.11.2015

Lic.No/Datelll1 00281 26
119012015

referred to DoT.NC

Status:Deferred

Defer
Date:15.12.2015

decided to wait

The case stands deferred to 15.12.2015.

Case No。 :29/18/81¨ ALC2/2014 Party Name:VIKETA
ELECTRONICS

ICase No.:5`/18/81‐ ALC2/2014 Party Name:JST STESALIT
ITRANSFORMERS PVT.LTD.,

431

1HQ File              lRLA File

,Mcct No/Datc:15/81‐      Approved
lALC2/2015          ‐
103.11.2015

ⅣIcet No/Datc:15/81‐      IStatus:Deferred

ALC2/2015
103.11.2015

HQ File               RLA File              lLic.No/Date:3410040884  1
:01/81/050/00648/AM15/       :34/24/040/00275/AM15/       120.01.2015

Decision:NC decided to ratify the A81品

`61ム

も6ve AA tts per written commcnts of DeitY
vide U.O.No.17(11)/2015-IPHW dated 09.10.2015(copy enc10sed).

‐RA may takc suitable conscquential action accordingly.

11



:01/81/050/00675/AM15/      :22/24/040/00088/AM15/

Decision:N(〕 observed that the reply ofthe flrrn

decided to wait forthe comments.

‐
30.01.2015

has been referrcd to

IDate:15122015

DHI for comments.NC

The case stands defclTed to 15.12.2015.

‐Case No。 :44/18/81‐ ALC2/2014 Party Name:LM WIND POWER‐ Meet No/Date:15/8卜     Status:Deferred

lBLADES(INDIA)PVT.LTD  :ALC2/2015
1                           1                           103.11.2015

HQ File              lRLA Filc             lLic.No/Date:0710107543 1Defer
101/81/050/00663/AM15/      107/24/040/00362/AM15/      102.02.2015             ‐Date:15.12.2015 1.υ l′ 01′υυυ/υυυO,′ AlVl lつ/      :υ′/Z針/υ 41υ/υυDOZ/AlVi l,7      .υ /.υ Z.Zυ ID              υalC::D.lZ.Zυ lD

Decision:NC noted that C&PC vidc thcir letter No.46011/211/2005-PC.II dated 02.ll.2015

‐has askcd thc colllpany to furnish rcply in accordance to their DL.NC decided to wait forthe

AI" Decision :NC noted that

,reply of the company.
l

The case stands deferred to 15. 12.2015.

|  ICase No.:17/3/81¨ ALC2/2015

L靡膠百
Party Name:GURU
RAJENDRA METALLOYS   ALC2/2015
1NDIA PVT LTD。 ,        03.ll.2015~  Imy~  4782~謳

ょ、:

Meet No/Datc:15/8ト Status:Deferred

Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.

The case stands deferred to 15.12.2015.

46

147

Case No.:22/3/81‐ALC2/2015

1HQ File

:01/81/050/00095/AM16/

Party Name:VIKARSH
STAMPINGSINDIA PVT
LTD.

RLA File
i31/83/040/00257/AM15/

IMeet No/Datc:15/8ト

ALC2/2015
03.11.2015

Status:Deferred

,Defer
Date:15.12.2015

decided to wait

ILic No/Date:3110065320

12.03.2015

IDecision:NC observed that the application has been
for their comments.

IThe case stands defelTed tO 15。 12.2015.

‐Case No.:9/3/81-ALC2/2015   Party Name:REGALIA

LAMINATES

IRLA Filc

:05/24/040/00559/AM15/

referred to MoS. NC

IMcetNo/Datc:15/81‐    Approved
,ALC2/2015         1
03.112015

1Lic No/Date:0510393668  1
120.03.2015

comments of C&PC

,HQ File

:01/81/050/00082/AM16/

Decision : NC decided to ratify the norms of above AA as per written
vide o.M. No. 4601 119612007-PC.tt dated 30.09.2015 (copy encrosed).

12 ノン



RA may take suitable consequential action accordingly.

Case No.:7/3/81¨ ALC2/2015  Party Name:LM WIND POWER MeetNo/Date:15/8卜     Status:Deferred
BLADES(INDIA)PVTo LTD ‐ALC2/2015

103.11.2015

1Lic.No/Date:0710107924 1Defer

25.03.2015

Case No.:12/3/81-ALC2/2015  Party Name:LAXMI        .Mcct No/Date:15/81-
ELECTRONICS MOULDS&  ‐ALC2/2015
PRECIS10N ENGG P.LTD.   03.11.2015

HQ File

:01/81/050/00080/AM16/

HQ Fllc

:01/81/050/00085/AM16/

IRLA File

:07/24/040/00435/AM15/

RLA Flle

i07/24/040/00464/AM15/

Datc:15.12.2015

48 Decision: NC noted that C&PC videtheir letterNo.460lll2ll]2OOi-PC.ll dated 02.ll.2Ol5
has asked the company to furnish reply in accordance to their DL. NC decided to wait for the
reply of the company.

Rejected ¬

ILic.No/Date:0710107922

125.03.2015         ,

Decision : NC noted that company has not replied to DeitY DL dated 16.07.2015 and

reminder dated I1.09.2015. Since no reply was received form company despite reminder, the

committee decided to reject the case with direction to company to pay customs duty &
applicable interest for EODC.

RA may take suitable consequential action accordingly.

‐Case No.:19/3/81‐ ALC2/2015 Party Namc:LM VVIND POWER‐ Mcet No/Dtte:15/81‐     Status:Deferred
BLADES(INDIA)PVT.LTD  ALC2/2015

103.11.2015              1

HQ Filc              RLA File             lLic.No/Date:0710107923 1Dcfer
:01/81/050/00092/AM16/      :07/24/040/00441/AM15/      125.03.2015              1Datc:15.12.2015

50 Decision:NC noted that C&PC vide their letter No.46011/211/2005-PC.H dated 02.H.2015

‐has asked the cornpany to ftlrnish reply in accordance to their DL.NC decided to wait for the

reply ofthe company.

The case stands deferred to 15.12.2015. 」

‐
Case No.:20/3/81‐ ALC2/2015

1HQ File

101/81/050/00093/AM16/

Party Namc:JAIN METAL
ROLLING MILLS,

IRLA Flle

:04/24/040/00319/AM15/

IMcet No/Date:15/81‐    IApproved l

lALC2/2015         :       |
103.11.2015              

‐           |

:Lic.No/Date:0410160382  .       :

“
γが
| |‐′
",堕 露 脚 辮 Trnd.

I溶
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Decision : NC decided to ratify the norms of above AA as per written
vide U.O. No.30(162)115-ME dated 28.10.2015 (copy enclosed).

,RA may take suitable consequential action accordingly.

comments of MSME

EPC  IMeet No/Date:15/81-    Status:Deferred
.ALC2/2015

Case No.:l/3 l8l-ALC2l20l5 Pa(y Name:HARSHINI
PVT LTD

03112015Ub ll∠UID

l  iHQ File               RLA File              
‐Lic No/Date:0910061983|  |
‐Lic No/Date:0910061983 Dcfcr

52 :01/81/050/00074/AM16/      :09/24/040/00535/AM15/      06.05.2015              Date:15122015
1ヽハrisinn 。1¶ r nhoOrvρ 月十h,十 十he nnnlirnll∩ n hЯ q httρn reネ rrρH I∩ DHI  」ヽC HeciЯ eЯ I∩ 、vnil
52 :01/81/050/00074/AM16/

iDecision : NC observed that the application has been referred to DHI. NC decided to wait
, for their comments.

The case stands deferred to 15.12.2015.

「

HQ Filc‐‖マ rHC

I   :01/81/050/00206/AM16/

53 、 __1_1_1_ _ 、Tハ  J__:J

`RLA File

:31/83/040/00033/AM16/

103.11.2015

1Lic.No/Date:3110065478

'16.06.2015

Approved

Status:Deferred

Case No。:17/9/81-ALC2/2015  Party Namc:VIKARSH      Meet No/Datc:15/8ト
STAMPINGSINDIA PVT.LTD IALC2/2015

Decision : NC decided to ratify the norms of above AA aas per written comments of MoS
vide U.Oo No.2(10)/2014-TW dated 24.09.2015(copy enc10sed)。

RA may take suitable consequential action accordingly.

CaseNo.:18/gl8l-ALc2l20l5 PartyName:VIKARSH MeetNo/Date: l5l81- Approved
STAMPINGS INDIA PVT. LTD. ALCZI2OI5

03.1 1.2015

HQ File RLA File Lic.No/Date:3110065484
,:0 t /8 t/050/00207/AMt6/ ':31t83t040t0003l/AM l6l lt z.oo.zo t s

Decision : NC decided to ratify the norms of above AA as per written comments of MoS
'vide U.O. No. 2(1 0)12014-TW dated24.09.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:25/9/81¨ALC2/2015

55:HQ File
1  101/81/050/00214/AM16/

‐Decision:NC decided to

Party Namc:TOSHIBA
TRANSMISSION&
DISTRIBUT10N SYSTEMS

RLA File

:09/24/040/00110/AM16/

send a letter to flrin to

IMeet No/Date:15/81‐

ALC2/2015
03 112015

Lic.No/Datc:0910062214 Dcfcr

■8.062015             ‐Date:15.12.2015

subrTlit the follo、ving information as per

Written con・nentS Of DHI vide U・ 0・ No.3(173)/2015/TSW(1)`,17 'atedOiサ

を夕iン
ill」
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enclosed).

The case stands deferred to 15.12.2015.

.Case No.:3/9/81-ALC2/2015

1HQ File
101/81/050/00192/AM16/

Party Name:AERO CANS
INDIA PVT LTD

RLA File

i31/83/040/00042/AM16/

IMeet No/Datc:15/8卜     Status:Deferred
ALC2/2015
10311.2015

Lic.No/Date:3H0065509 Defer
26.06.2015              1Date:15.12.2015

56 Decision:NC noted
that DIPP Deficiency letter
company has been received,

was issued to the company on 16.10.2015.
NC decided to send a reminder to them toAs no reply from the

expedite reply.

IThc casc stands deferred 15,12.2015.

Case No.:21/9/81‐ALC2/2015  Palty Namc:GANGES       IMeet No/Date:15/8卜     IReiected
lNTERNAT10NALE(P)LTD, IALC2/2015          1

103.11.2015              1

|

HQ File

:01/81/050/00210/AM16/

RLA File

:04/24/040/00069/AM16/

ILic.No/Date:0410160710

126.06.2015

57 Decision : NC noted that company has not replied to DIPP DL dated 11.09.2015 and

reminder dated 16.10.2015. Since no reply was received form company despite reminder, the

committee decided to reject the case with direction to company to pay customs duty &
applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No。 :32/9/81-ALC2/2015 Party Name:THERMO      Meet No/Date:15/8ト
.CABLES LIMITED        .ALC2/2015

03.11.2015

HQ File

58 :01/81/050/00221/AM16/

~IRLA File
.Lic.No/Date:0910062256

29.06.2015

has been referred to DIPP

109/24/040/00132/AM16/

Decision : NC observed that the reply of the firm
NC decided to wait for the comments.

The case stands deferred to 15.12.2015.

iCase No.:29/9/81‐ ALC2/2015  Party Name:KEIINDUSTRIES 'Meet No/Date:15/81-    ‐Approved   `
ILIMITED               AヽLC2/2015          1          1

103.11.2015                           :

59 HQ Filc              lRLA File             'Lic.No/Date:0510394767          1
:01/81/050/00218/AM16/       :05/23/040/00124/AM16/       101.07.2015                           1

Decision:NC decidcd to ratify thc norms of abovc AA as pcr writtcn commcnts of DIPP,
。 1 7T⌒  ヽ ■  1へ ′1■

^′^^lr To■
、ア′【

^ 
」 ^`^J^う  11 う ハ lξ ^^..^月 ^...                         

・

ν じ し ■,ユ Vユ ■ o lヽ ν  VVV=VVu しv■ ‐ し■■
′  
し■
・
V=・ V■

'■ `υ
 ψ ● ¨ ψ V'ヤ `^^^― ― r~^ … ‐ ^‐ マー ー  ー ー ー ー ー ーー ーー ー ー  ー ー   `

vide U.0.No.12/119/2015-TSW/59 dated 03.11.2015 as under:          _    4       ‐
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l. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

Ｓ‐．、
Net Export
Weight
(Kes./Km)

●
　

０

Ｓ‐

Ｎ

Net Export
Weight
(Kes./Km)

l 1067.1 19 3213.6 37 4020.1 55 1249.9
つ
４ 1264.8 20 7450.5 38 3012.2 56 2887.4

3 1543.7
つ
乙 747.6 39 142.1 57 1991.8

4 2425.9 22 971.3 40 142.1 58 11741.2

5 2805.8 23 1147 41 23466.1 59 20945.l

6 1554.4 24 615。9 42 24879.2 60 14528.4

7 3105.8 25 291。 2 43 3756.5 61 8200.8

8 6665.4 26 418.4 44 2805.9 62 4824.2

9 3584.4 27 539.8 45 504.6 63 3777.1

0 19700。7 28 283.6 46 1170.6 64 708.6

l 283.3 29 359.4 47 1564.3 65 910.4

2 980.8 30 507.1 48 399.1 66 1070.2

3 1360.5 31 149.9 49 582.6 67 2123.8

4 835.6 32 673.9 50 784 68 615。9
く
υ 1335.6 33 1235.6 51 362.9 69 870.1

6 1943.7 34 2406.3 52 504.6 70 380.3

7 3252.1 35 2879.7 53 442.6 71 754.1

8 4950.2 36 875.4 54 504.6 72 1254.9

Words " Lead Sheathed" may be suffixed with the description of export items at Sl. No. 1

to 10, 36 to 38,41 & 59.

Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathode (gg.gg% purity) (Electrolytic grade )may be allowed as under:

For Export products mentioned at Sl. No. 1-lo 4,36 to 40, as 1.01 Kgs./kg content in the
Export products.

For Export products mentioned at Sl. No. 5, 13,14,27,25, 48,50, 64, as per Engineering

Table 4.

For Export products mentioned at Sl. No. 5 to 9, t1, 12, 19,24,28 to 35, 42 to 45,51 to 55,

57,59,53,58 to72as per EngineeringTable 5.

For Export products mentioned at Sl. No. 10, 15, 16,20,22 & 23 as 8875.8
Kgs./Km, 462.3 Kgs./Km, 739.6Kgs.lKm, 5824.7 Kgs./Km, 184.9 Kgs./Km &
277.6 Kgs./Km, respectively , taking clue from Engineering Table 5.

For Export products mentioned at Sl. No. 26,27,41,56,58, 60 as 184.9

Kgs./Km, 277.6 Kgs./Km, 11094.7 Kgs./Km,2588.4 Kgs./Km, 5824.7 Kgs./Km
& 8875.8 Kgs./Km, respectively , taking clue from Engineering Table 5.

For Export products mentioned at Sl. No. 46,47 & 49 as 462.3 Kgs./Km, 548.2
Kgs./Km & 184.9 Kgs./Km, respectively , taking clue from Engineering Table
4.

For Export products mentioned at Sl. No. 61,62 ,65,66 & 67 as 4530 lfs./Km.

16 A-'r--'
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2588.7 Kgs./Km, 184.9 Kgs.lKm, 277.6 Kgs./Km & 739.6 Kgs./Km.
respectively , taking clue from Engineering Table 5.

3. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as 1.05

Kgs./kg content in the export products at Sl. No. 1 to 10, 13 to 20,41 to 43 & 57 to 59.

4. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05

Kgs./kg content in the export products at Sl. No. I to 12, l5 to 40, 43 to 56 & 59 to
72.

5. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer
Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the export
products at Sl. No. I to 12, l5 to 40, 43 to 56 &. 59 to 72.

6. Quantity of import item at Sl. No. 5 i.e. Galvanised Steel Wire/G.I. Wire may be

allowed as 1.01 kgs/kg content in the Export products at Sl. No. I to 5, l3 to 18,21
to24,36 to 38, 59 to 69 as claimed by the firm.

7. Quantities of import item at Sl. No 6 viz. Refined Lead may be allowed as l.0l
kgs./kg content in the Export products at Sl. No. I to 10, 36 to 38, 41 & 59.

8. Quantities of import item at Sl. No. 7 viz. Relevant Nylon Compound may be

allowed as L05 Kgs./kg content in the export products at Sl. No. 41, 57 & 58.

9. Quantity of import item at Sl. No.8 i.e. HDPE may be allowed as 1.05 kgs./kg
content in the Export products at Sl. No. 41,42, 57 & 58 .

l0.Quantity of import item at Sl. No.9 i.e. Semi Conducting Tape/Water Blocking
Tape(Cable grade) may be allowed as 1.02 kgs./kg content in the Export products

at Sl. No. 4l &.42 .

ll.Quantity of import item at Sl. No. l0 i.e. Wooden Drum may be allowed as per

packing policy.

RA may take suitable consequential action accordingly.

case No.:30/st8t-ALc2t2lts 
i?ffi+f;l.,*EI 

INDUSTRIES 
X;3)1?r"e:r5l8r- 

Approved

03.11.201s

HQ File RLA File Lic.NoiDate:O 510394766

:01/8 I /050/002191 AMl6l :051231040100060/AM I 6/ 0 1 .07.20 I 5

Decision : NC decided to ratify the norms of above AA as per w'ritten comments of DIPP

vide U.O. No. l211 1912015-TSW/60 dated 03.1 1.2015 as under :

I . Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

sl.
No.

Net Export
Weight
(Kss./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

l 1356.6 13 1668.9 25 1917.6 37 19900.9

2 1523.6 14 2251.4 26 13628.1 38 4189,4

ン

17



3 2179.5 5 2872.5 27 435.4 39 4319.8
4 260 6 3850.1 28 655.4 40 421.2
5 677.5 7 4728.2 29 421.5 41 1072.9

6 640.7 8 5839.5 30 922 42 761.5
7 1012 9 7091.1 31 1548.8 43 500.5
8 6880 20 13801.3 32 2376.5 44 1563.5
9 367.6 つ

４ 5882.5 33 421.2 45 916.3
10 540.8 22 3594.l 34 477 46 511
708.5 23 6178.5 35 1621.5 47 577.6

つ
乙 1313.6 24 1160.1 36 6857.4 48 1013L2

2. Words " Lead Sheathed" may be suffixed with the description of export items at Sl. No. 1

to 3,7 ,8,22,3'1, & 32.
3. Quantities of import item at sl. No 1 viz. copper wire Rod/cc Rod(EC Grade)/ copper

Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
a) For Export products mentioned at sl. No. 1 to 5 ,9 to 20,26, 33 to 39,43 to 47 as per

Engineering Table 5.

b) For Export products mentioned at sl. No. 7,8,2!,23,29 to 32, as 1.01Kgs./kg content in
the Export products.

c) For Export products mentioned at Sl. No. 22,27 ,28, 40 to 42 as per Engineering Table 4
d) For Export product mentioned at Sl. No. 48 as applied for i.e.6841.75 Kgs./Km

taking clue from Engineering Table 5
3. Quantities of import item at sl. No 2 viz. XLpE compound may be allowed as 1.05

Kgs./kg content in the export products at Sl. No. 1 to 3, 7 ,8,20 to 26 & 29 to 4g.

4. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05
Kgs./kg content in the export products at sl. No. I to 5, 7 , B,20 to 28 & 33 to 4g.

5. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer
Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the export
products at Sl. No. I to 5, 7,8,20to2g & 33 to 4g.

6. Quantities of import item at Sl. No 5 viz. Refined Lead may be allowed as l.0l
kgs./kg content in the Export products at Sl. No. I to 3, 7,8,22,31 &32.

7. Quantities of import item at Sl. No 6 viz. Aluminium
may be allowed as under:

a) For Export product mentioned at Sl. No. 23
from Engineering Table 5.

b) For Export products mentioned at Sl. No. 24 &25 as per Engineering Table 5.
c) For Export products mentioned at Sl. No. 38 & 39 as 1.01 Kgs./kg content in the

Export products.
8. Quantities of import irem at Sl. No. 7 viz. LSZH may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. 9 to l9 &.29 to 32.
9. Quantity of import item at Sl. No. 8 i.e. EPR/Synthetic Rubber may be allowed as

1.05 Kgs/kg content in the Export products at Sl. No. 9 to 19.
10. Quantity of import item at S.No. 9 i.e. wooden Drum may be allowed as per

18 L,--'

Wire Rod(Electrolytic grade )

as l77l Kgs./Km taking clue



HQ File

:01/81/050/00215/AM16/

RLA File

:08/24/040/00095/AM16/

packing policy.

RA may take suitable consequential action accordingly.

Case No。 :26/9/81‐ ALC2/2015  Party Name:JAINSON CABLES .Meet No/Date:15/8ト
INDIA PVT.LTD         IALC2/2015

103.11.2015

Rejected

ILic.No/Date:0810135610

103.072015

1紺7盤ピ    |~圏
需而面
~「

一

    |―

一

|

,Meet No/Date:15/81-
:ALC2/2015

103.11.2015

61 Decision : NC noted that company has not replied to DIPP DL dated I1.09.2015 and

reminder dated 16.10.2015. Since no reply was received form company despite reminder, the

committee decided to reject the case with direction to company to pay customs duty &
applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case )r,lo.:28/9/81-ALC2/2015 PartyName:NEHAL STEELS Meet No/Date:15/8 l- Rejected

62 Decision : NC noted that company has not replied to DIPP DL dated 11.09.2015 and

reminderdated 16.10.2015. Since no reply was received form company despite reminder, the

committee decided to reject the case with direction to company to pay customs duty &
applicable interest for EODC.

RA may take suitable

Case No.: l4lgl8l-ALC2/2015 Party Name:DR ASSOCIATES Meet No/Date: l5l8l - Closed

PRIVATE LIMITED

HQ File               RLA File
:01/81/050/00217/AM16/       :30/24/040/00016/AM16/

HQ Filc               ‐RLA File
:01/81/050/00203/AM16/ :04/24/040/00050/AM16/

Decision:NC noted that DIPP DL was issued to the firm on 11.09.2015 followed by
reminder dated 16.10.2015. The firm vide email dated 17.10.2015 has stated that they have

not yet completed the EO. They have requested time till April-June, 2016 to furnish reply.

NC decided to close the case and advise the firm to apply again for ratification of norms

during April-June, 20 | 6.

RA may take suitable consequential action accordingly.

Party Name:ELECTROLEAD
PUNE PVT.LTD.64

Casc No.:4/9/81-ALC2/2015
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HQ File RLA File Lic.No/Date:3110065546

た01/81/050/00193/AM16/    1:31/83/040/00052/AM16/    21.07.2015         '

IDecision:NC decided to ratitt the norms of above AA as per wrkten comments of DIPP
'vide U.O.No.12/119/2015-TSW/2 dated 03.11.2015 as under:

Quantity Of import item may be allowed as applied for i.e.202 MT asl.01 kgs./Kg。

l contcntin the exportitem a■ ertaking clue from SION C-1.

IRA rnay take suitable consequcntial action accordingly.

‐Case No。 :1/12/81‐ALC2/2015 ‐Party Name:DIANA METALS IMeet No/Date:15/8卜     Status:Deferred
,ALC2/2015

,03.11.2015

1Lic.No/Date:0410160886

'07.08.2015
referred to MSME.NC decided to wait

The case stands deferred to 15.12.2015.

Offline Agenda Meeting No. 15/81 dated 03.11.2015

IHQ File               RLA Flle
101/81/050/00233/AM16/      104/24/040/00093/AM16/
‐
Decision:NC observed thatthe application has been

for their comments.

Defer
Date:15.12.2015

′
υ

Sl.No.264

Case No.AR‐ 19 M/s. Powergear Limited

Meeting No.15/81 F.No.01/81/50/798/AM07/DES‐ 11

Dated:‐ 03 11.2015 RA File No.

Subject: Modiflcation/amendment in adhoc Norms in respect of Advance License No.

0710049603 dated 15.01.2007.

Decision :The company vide letter dated 28.10.2015 has requested time till end of November,

2015 to furnish reply. NC decided to wait for the reply of the company.

The case stands defemed to 15.12.2015.

Sl.No.265

Casc No.AR― M/s. Narayan Powertech Pvt. Ltd.

～
leeting No.15/81 F.No.01/81/50/1642/AM04/
Datedi‐ 03.11.2015

Subject: Ratification of Norms in respect of Advance Authorisation No. 3410009867 dated

04.03.2004.

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
decided to wait for the comments.

The case stands deferred to 15.12.2015.

″
ι
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SI No.266

Case No. AR- M/s. Crompton Greaves Limited

Meetins No. 15/81 Fo No.01/81/50/262/ANl14/

Dated:-03 11.2015

Subject: Ratification of Norms in respect of Advance Authorisation No. 03 10746162
dated 21.08.2013.

Decision : NC decided to send a letter to firm to submit
written comments of DHI vide U.O. No.3(78)/2013/TSW(B)

the following information as per
dated 09.09.201 5 (copy enclosed).

The case stands deferred to I 5. 12.2015.

SI No.267

Case No. AR M/s. Areva T&D India Limited (M/s. Schneider Electric Infrastructure Limited).

Meetins No. l5/81 F No 01/81/50/00470/AM15/DES‐ II

Datcd:-03.ll.2015 RA File No.02/24/040/00036/AM10

Subject: Modification/amendment of fixed norms in respect of Advance Authorization No.
02 101 38613 dated 01.03.201 0.

Decision : NC noted that DHI vide their U.O. No. 3(49)12010/TSW(B) dated 08.10.2015 has

stated that the applicant may be advised to approach RLA with a copy of import invoice related
to BOE to sort out their issue there. Based on the DHI's above mentioned comments, the

committee decided to reject the application of the company submitted vide letter
No. SEI/REDM-LICn{ANA I dated 24.09.20I 4.

RA may take suitable consequential action accordingly.

SI.No.268

Case No.AR M/s. McCom Industries (lndia) Pvt. Limited

Mccting No.15/81 Fo No.01/81/50/416/AM14/DES‐ II

Datcd:-03 11 2015 RA File No.03/95/040/000615/AM14

Subject: Ratification of norms in respect of Advance Authorization No. 03 10756580 dated

0l.l 1.2013.

Decision : NC observed that the application has been referred to MSME. NC decided to wait
for their comments.

The case stands deferred to 15.12.2015.

Sl.No.269
Case No.AR M/s. Mercury Industries Limited

Meeting No. l5l8 I F.No.01/81/50/202/AM12/DES― II

Datcd:-03.11 2015 RA Filc No.06/24/040/00019/AⅣ l12

Subject: Modification/amendment of fixed norms in respect of Advance Authorization No.

0610022807 dated 12.07 .201 l.
Decision : NC noted that MoS vide their U.O. No. 2(3)12012-TW dated29.09.2015 has stated

that the request of the applicant has been examined and reiterate with the earlier decision

conveyed vide U.O. Note of even No. dated 19.08.2013. The request of the party dated

ハ22.12.2014 can not be acceded to.
乙
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RA may take suitable consequential action accordingly.

Sl.No.270
Case No.AR M/s. Mayfair International

Meeting No.15/81 F.No.01/81/050/481/AM12/DES‐ II

Dated:‐ 03.11.2015 RA File No.03/95/040/000766/AM12

Subject: Modiflcation/amendment of norms flxed in respect of Advance Authorization No.

0310675713 dated 10.01.2012.

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No. 121119/2015-TSWl270-AlR dated 03.11.2015 as

under:

1. Quantities of export and import items in Advance Authorisation in Nos. also in addition
to their weights.

The case stands deferred to I 5. 12.2015.

Sl.No 271

Case No. AR M/s. Larsen & Toubro Limited

Mceting No. 15/81 Fo No.01/81/50/442/AM12/DES¨ II

Dated:-03.H2015 RA File No 03/95/040/000720/AM12

Subject: Modiflcation/amcndmcnt of norrns ixed in respcct of Advance Authorization

0310670275 dated 13.12.2011.

Decision : NC observed that the application has been referred to MoD. NC decided to wait for
their comments.

The case stands deferred to 15.12.2015.

Sl.No.272
Casc No.AR M/s. Anjani Technoplast Limited

Meeting No.15/81 F No.01/81/050/428/ANl14/DES‐ II

Dated:-03.11.2015 RA File No. 05/23/040/000439/AM13

Subject: Ratification of norms in respect of Advance Authorization No. 05 10344008 dated
24.01.2013.

Decision : NC observed that the application has been referred to C&PC. NC decided to wait for
their comments.

The case stands deferred to 15.12.2015.

Si.No.273

Case No. AR M/s. Rexnord Electronics & Controls Limited

Meeting No.15/81 F.No.01/81/050/510/AM12/DES‐ II
Dated:‐ 03.11.2015 RA File No.05/23/040/000439/AM13

Subject: Ratification of norms in respect of Advance Authorization No. 03 10683035 dated
22.02.2012.
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Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No. l2ll 1912013-TSW/273-AIR dated 03.11.2015 as

under:

l. Wattage of Shaded Pole Motors with quantities thereof in Nos.
2. Information in respect of Sl. No. 4 & 5 of Standard Deficiency Format, for each

size of Shaded Pole Motor.
3. Information in respect of Sl. No. l1 of Standard Deficiency Format for import items

at Sl. No. 1,5, l0 & I I for each size of Shaded Pole Motor.

The case stands deferred to 15.12.2015.

Sl.No.274

Case No. AR M/s. Crompton Greaves Limited

Mccting No.15/81 F No 01/81/50/284/AM14/DES‐ II

Datedi‐ 03 11.2015 RA File No 03/94/040/000319/AM14

Subject: Modification/amendment of norms fixed in respect of Advance Authorization No.
03 1 07 46689 dated 23.08.20 I 3.

Decision : NC observed that the application has been referred to DHI. NC decided to wait for
their comments.

The case stands deferred to 15.12.2015.

Sl.No.275

Casc No.AR M/s. Sunder Impex Pvt. Limited

Meetins No. l5l81 F.No.01/81/050/00018/AM13/DES‐ II

Dated:‐ 03.11.2015 RA Filelヽ o 05/24/040/00435/AM12

Subject: Ratification of norms in respect of Advance Authorization No. 05103 18983 dated
28.02.2012.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 12lll9l20l5-TSW/275-AlR dated 03.11.2015 as under:

l. Words "containing 67740.3 Kgs. of Stainless Steel" may be suffixed with the description
of export product.

2. Words "of relevant grade & thickness" may be suffixed with the description of import
items at Sl. No. 1 to 4 and total quantity of import items put together may be allowed
as 74.514 MT as 1.10 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

Sl.No.276
Case No AR M/s Bilcare Limited

Meeting No.15/81 FoNo 01/81/050/03/AM15/DES― II

Dated:‐ 03.11.2015 RA F‖ e No. 31/83/040/00236/AM14

Subject: Ratification of norms in respect of Advance Authorization No. 3l 100ft1954 dated'4r-
. -, .8

:i

23



07.03.2014

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DIPP vide U.O. No. l2ll l9l20l5-TSW/276-AlR dated 03.11.2015 as

under:

No reply has been received from the firm and they may be asked to submit the following
details:

l. Information in respect of Sl. No. 5 & I I of Standard Deficiency Format.

2. Thickness of aluminium foil & lamination in export product.

3. Detailed calculations for the quantity of import item.

The case stands deferred to 15.12.2015.

Sl.No.277
Case No.AR M/s. MPP Technologies Pvt. Limited

Meeting No. l5l81 Fo No.01/81/50/141/AM09/DES― II

Datedi-03.11.2015 RA File No.07/24/040/00052/AM09

Subject: Modification/amendment of norms fixed in respect of Advance Authorization No.
07 I 0057 47 I dated I 9.05.2008.

Decision : NC observed that the application has been referred to DHI. NC decided to wait for
their comments.

The case stands deferred to I 5.12.2015.

SI No.278
M/s. Apar Industries Limited

Mceting No.15/81 F.No.01/81/50/0340/AM14/DES‐ 11

Datcd:-03.11.2015 RA File No. 03/94/040/00530/AM14

Modification/amendment of norms fixed in respect of Advance Authorization No.
03 I 075 1 570 dated 27 .09.2013.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. l2ll19l20l5-TSW/278-AlR dated 03.11.2015 as under:

Keeping in view that export items at Sl. No. I to 4 were manufactured and exported only
upto Inner Sheath stage only and same has also been mentioned in the description of the
export items, norrns may be modified as under:

I . Net Weights of export products from Sl. No I to l5 may be modified as under:

74444



2. Quantity of import item at Sl. No I viz. CC Copper Rod(8 mm dia)(E.C. Grade) may be
reduced as269718 Kgs. as 1.01 Kgs./Kg. content in export products at Sl. No. I to 15,

taking clue from Engineering Tables No. 4 & 5.

RA may take suitable consequential action accordingly.

31210

SI.No.279

Case No. AR M/s. Apar Industries Limited

NIccting No. 15/81 F.No 01/81/50/0338/AM14/DES¨ II

Datcd:‐ 03.11.2015 RA File No.03/94/040/00557/AM14

Subject: ModincatiOn/amendment of norms■ xed in respect of Advance Authorization No.

0310752767 dated 08.10..2013.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. l2lll9l20l5-TSW279-AlR dated 03.11.2015 as under:

Keeping in view that export items at Sl. No. I to 4 were manufactured and exported only
upto Inner Sheath stage only and same has also been mentioned in the description of the
export items, norms may be modified as under:

l. Net Weights of export products from Sl. No I to 7 may be modified as under:

SI.No. Net Export

weight (Kgs.)

SI.

No.

Net Export

weieht (Kes.)
SI.

No.

Net    Export
weight(Kgs.)

42329 4 58300 7 62118

2 81888 5 270450

3 37450 6 76380

2. Quantity of import item at Sl. No 1 viz. CC Copper Rod(8 mm dia)(E.C. Grade) may be

reduced as464690 Kgs. as 1.01 Kgs./Kg. content in export products at Sl. No. I to7,
taking clue from Engineering Table No. 5.

RA may take suitable consequential action accordingly.

Sl.No.280

Casc No.AR M/s. Leitwind Shriram Manufacturing Limited

Nlccting No 15/81 F.No 01/81/050/0224/AM14/DES‐ II

Dated:‐ 03.11.2015 RA File No.04/24/040/00072/AM14

Subject: Ratification of norms in respect of Advance Authorization No. 0410147962 dated

30.t2.2014.

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DHI vide U.O. No. 3(77)/2013/TSW(B)1363 dated 19.10.2015^ (copy
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enclosed).

The case stands deferred to 15.12.2015.

Sl.No.281

Case No.AR M/s KEI Industries Limlcd

Meetins No. 15/81 F.No 01/81/050/00428/AN/115/DES‐ II

Dated:‐ 03.11.2015 RA F‖eNo.05/23/040/00300/AM15

Subject: Ratification of norms in respect of Advance Authorization No. 0510391610 dated
16.10.2014.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 12111912015-TSW28l-A/R dated 03.11.2015 as under:

1. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

sl.
No.

Net Export
Weight
(Kes./Km)

l 5167.7 25 568.7 49 412,7 73 409.9

2 6170.5 26 821.9 50 706.6 74 744.8

3 7296 27 1059.4 51 87.8 75 175.7

4 10008.4 28 1527.2 52 l16.7 76 185.8

5 11776.2 29 1945.2 53 153.4 77 90.3
6 15973 30 3177.7 54 223.l 78 318.2

7 381.1 31 21784.3 55 551.9 79 660.9
8 381.1 32 2205.6 56 706.6 80 622.3

9 453.2 33 9511.8 57 116.7 81 729.8

0 2545 34 11769.7 58 153.4 82 1874

1 3095 35 14094.8 59 243.6 83 350.9
つ
４ 3498.8 36 35 60 223 84 1038.6

3 3498.8 37 36.3 61 308.7 85 1209.3

4 4611.7 38 72.3 62 356.3 86 317.5

5 2781.6 39 ‖8,7 63 454.1 87 444.5

6 1984.5 40 179.5 64 51L4 88 699。 9

7 2453.2 41 276.9 65 706.6 89 750.2
8 3224.6 つ

乙
И
付 730.8 66 274.5 90 977.8

9 22.1 43 1895.1 67 108.3 91 1653.8

20 34.2 44 2196.7 68 7 5.5 92 3679.2
つ
４ 50.1 45 87.8 69 146.9 93 10500.8
22 70.6 46 116.7 70 175,7 94 8108.5
23 l18.5 47 223 71 185.9

24 179.2 48 402.4 72 406.1

2. Words " Lead Sheathed" may be suffixed with the description of export items at Sl.
No. 10 to 15. ..)

″
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3. Words "Voltage rating 6/10 KV" may be suffixed with the description of export
products at Sl. No.l,2 &3.

4. Words "Voltage rating 18/30 KV" rnay be suffixed with the description of export
products at Sl. No.4, 5 &.6.

5. Words "Voltage rating 300/500 V" may be suffixed with the description of export
products at Sl. No. 7, 8, l0 to 14,45 to 50, 59 to77.

6. Words "Voltage rating 600/1000 V" may be suffixed with the description of export
products at Sl. No. 9 , 15,25 to 35 & 94.

7. Words "Voltage rating 0.6/1.0(1.2) KV" may be suffixed with the description of export
products at Sl. No. l6 to 18.

8. Words "Voltage rating 4501750 V" may be suffixed with the description of export
products at Sl. No. l9 to 24,36 to 43,51 to 58.

9. Words "Voltage rating 600 V" may be suffixed with the description of export products
at Sl. No. 78 to 91.

10. Words "Voltage rating 12.7122 KV" may be suffixed with the description of export
products at Sl. No.92 & 93.

I l. Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/
Copper Cathode (9999% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. I to 6, l6 to 30, 32 to 44 as per Engineering
Table 5.

b) For Export products mentioned at sl. No. 7 to 15, 45,51,66 to 85,92 & 93 as

I .01 Kgs./kg content in the Export products.
c) For Export product mentioned at Sl. No. 3l as 8875.8 Kgs./Km taking clue from

Engineering Table 5

d) For Export products mentioned at Sl. No. 46 to 50, 52 to 65 & 86 to 91 as per

Engineering Table 4

12. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as

I .05 Kgs./kg content in the export products at Sl. No. I to 18, 25 to 35 &.92 to 94.
13. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. I to 43 & 45 to 94.
14. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer

Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the export
products at Sl. No. 1 to 43 & 45 to 94.

15.Quantities of import item at Sl. No. 5 i.e. Antimony Trioxide may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. I to 43 &.45 to 94.
16. Quantities of import item at Sl. No 6 viz. Aluminium Wire Rod(Electrolytic grade )

may be allowed as under:
a) For Export products mentioned at Sl. No. 92 & 93 as per Engineering Table 5.

b) For Export product mentioned at Sl. No. 94 as 2646.8 Kgs./Km taking clue from
Engineering Table 5.

17. Quantities of import item at Sl. No 7 viz. Refined Lead may be allowed as 1.01 kgs./kg
content in the Export products at Sl. No. l0 to 15.

RA may take suitable consequential action accordingly.



Sl.No.282
M/s KEI Industries Limited

F.No.01/81/050/00427/AM15/DES‐ HMceting No 15/81

RA File No.05/23/040/00263/AM15Dated:‐ 03.H.2015

Ratification of norms in respect of Advance Authorization No.0510391365 dated

26.09.2014.

Decision : NC decided to ratify the norms of above AA as per written comments of
U.O. No. l2lll9l20l5-TSW/282-A/R dated 03.11.2015 as under:

I . Net weight of export products may be specified as under:

DIPP vide

(Kgs./Km)

Net Export
Weight

1145.8

6172.5

1337.51252.3

2529.3

3567.9

1379.2

3216.7

4142.41270.4

2281.8 4142.4

1531.2 3011.1 4125.3

4125.33635.1

13744.6

1319.8

3175.5



2. Words " Lead Sheathed" may be suffixed with the description of export items at Sl. No.
5 to 15, 19,83 ro 93,99to 102 & ll4to 123.

3. Words "Voltage rating 500 V" may be suffixed with the description of export products at

Sl. No.l to 5, 9 to 19, 7l to77,99 to 130.

4. Words "Voltage rating 600/l000V" may be suffixed with the description of export
products at Sl. No. 6 to 8, 20 to 54,61 to 70, 83 to 96.

5. Words "Voltage rating 4501750 V" may be suffixed with the description of export
products at Sl. No. 55, 78 to 82,97 &.98.

6. Words "Voltage rating 300/500 V" may be suffixed with the description of export
products at Sl. No. 56 to 60.

7. Words "Voltage rating 650/1100 V" may be suffixed with the description of export
products at Sl. No. 131 to 133.

8. Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. I to 19, 56 to 60, 7l to 77,99 to I10, l2l to
129 &. I 3 I as I .01 Kgs./kg content in the Export products.

b) For Export products mentioned at Sl. No. 20 to 42, 46 to 55, 61,64 to 69, 78 to 85, 88 to

98 , 130, 132 & 133 as per Engineering Table 5.

c) For Export products mentioned at Sl. No. 43 to 45, 62, 63 , 87 ,71I to 120 as per

Engineering Table 4.

d) For Export product mentioned at Sl. No. 70

Engineering Table 5.

e) For Export product mentioned at Sl. No. 86

Engineering Table 4.

9. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed
1.05 Kgs./kg content in the export products at Sl. No. 1,5 to 15, 18 to 45, 56to77,83
96 &99 to 132.

l0.Quantities of import item at Sl. No.3 i.e. PVC Resin may be allowed as 1.05 Kgs./k

content in the export products at Sl. No. I to 55, 63 to 98 & 131 to 133.

I l. Description of import item at Sl. No. 4 may be amended as "Relevant Plastici

Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the ex

producrs at Sl. No. I to 55,63 to 98 & 131 to 133.

12. Quantities of import item at Sl. No. 5 i.e. Antimony Trioxide may be allowed

1.05 Kgs./kg content in the export products at Sl. No. I to 55,63 to 98 & l3l to 133.

13. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire/G.1. Wire may be allowed

as I .01 kgs/kg content in the Export products at Sl. No. 2 to 20,56 to 60, 63 to 77 , 83 to

93, &. 99 to 132 as claimed by the firm.
14. Quantities of import item at Sl. No. 7 viz. Glass Mica Tape may be allowed

1.02 Kgs./kg content in the export products at Sl. No. 2 to 4, 18 to 20, 56 to 59, 99 to I I
1222を 123.

as 3513.3 Kgs./Km taking clue from

as 184.9 Kgs./Km taking clue from

4210.9 1188.5

1611.5

>-2
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15. Quantities of import item at Sl. No 8 viz. Refined Lead may be allowed as 1.01 kgs./kg
content in the Export products at Sl. No. 5 to I 5, I 9, 83 to 93, 99 to I 02 & 114 to 123.

16.Quantities of import item at Sl. No. 9 viz. LSZH may be allowed as 1.05 Kgs
content in the export products at Sl. No. 56 to 62 & 99 to 130.

RA may take suitable consequential action accordingly.

Sl.No.283

Case No. AR M/s. Leitwind Shriram Manufacturing Limited

Meeting No.15/81 F.No.01/81/050/00201/AM13/DES-lI

Datcdi-03 11.2015 RA File No.04/24/040/00069/AM13

Subject: Modification/amendment of fixed norms in respect of Advance Authorization No.
04 I 0 I 37896 dated 05.07.2012.

Decision : NC decided to convey to the company, the statement given by DHI on the subject
vide U.O. No. 3( I 26)/20 12-TSW(B)1357 dated I 6. I 0.20 I 5 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No.284
Case No. AR M/s. Toshiba Transmission & Distribution Systems (lndia) Private Limited

Meetins No. l5/81 F.No.01/81/050/0013/AM15/DES‐ II

Dated:‐ 03.H2015 RA F‖ eNo 09/24/040/00533/AM15

Subject: Modification/amendment of fixed norms in respect of Advance Authorization No.
0910061536 dated I 6.01.201 5.

Decision :NC noted that the application of the company has been referred to DHI for
comments.NC decided to wait for the comments.

The case stands deferred to 15.12.2015.

Sl.No.285

Case No. AR M/s. Siemens Limited

Mceting No. 15/81 F.No.01/81/050/106/AM15/DES‐ 11
Dated:‐ 03.11.2015 RA FHc No 03/95/040/01013/AM14

Subject: Request for clarification on how much quantity allowed by DHI vide their UO No.
3(84)l2014lTSW(Byl04 dated 03.02.2015 against the advance authorization no.
310664666 dated 14. 1 I .201 I of M/s. Crompton Greaves.

Decision : NC observed that the application has been referred to DHI. NC decided to wait for
their comments.

The case stands deferred to 15. 12.2015.

Sl.No 286

Case No. AR M/s. Voestalpine VAE VKN India Private Limited (Formerly M/s. VAE VKN
Industries Private Limited. A
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Mccting No 15/81 F.No.01/81/050/239/AM15/DES― II

Datcdi‐ 03.11.2015 RA F‖c No.05/24/040/00108/Aヽ 415

Subject: Ratification of norms in respect of Advance Authorization No. 0510388531 dated

r 0.06.2014.

Decision : NC observed that the application has been referred to DHI.' NC decided to wait for
their comments.

The case stands deferred to 15.12.2015.

SI No.287

Case No. AR M/s. Trafigura India Private Limited

Meeting No.15/81 F No.01/81/050/00303/AM15/1)ES― II

Dated:‐ 03.11 2015 RA F‖cNo.03/95/040/00265/AM15

Subject: ffiiatifiednormsinreSpectofAdvanceAuthorization
No. 0310786269 dated 02.07 .2014.

on has been referred to MSME. NC decided to wait

for their comments.

The case stands deferred to 15.12.2015.

Sl.No.288
M/s. Trafigura India Private Limited

Fo No.01/81/05b/00410/AMl1/DES‐ HMeetins No. 15/81
′040/00456/AM15Dated:‐ 03.ll.2015

esPect of Advance Authorization

No.0310788619 dated 02.09.2014.
ecided to wait

for their comments.

The case stands deferred to 15.12.2015.

M/t Muhur*htra Seamless LimitedCase No. AR

…

/050/00462`AM15/DES― H

…

/24/040/00031/AM15Datedi‐ 03.11.2015

i vance Authorization

No.0510390640 dated 21 08.2014
ecided to wait for

their comments.

The case stands deferred to 1 5. 12.2015.

M/s. L.D.D.N. ImPex.

Meetine No. 15/8 I



Dated:‐ 03 11 2015 RA File No.05/23/040/00438/AM15

Subject: Ratification of norms in respect of Advance Authorization No. 05 10392549 dated
22.12.2014.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to 15.12.2015.

SI No.291

Case No. AR M/s. Guru Rajendra Metalloys India Private Limited
Mccting No.15/81 F.No.01/81/050/00113/AM16/DES‐ II
Dated:‐ 03.11 2015 RA F‖ c No.08/24/040/00052/ANl16

Subject: Ratincation of norrns in respect of Advance Authorization No.0810135332 dated

21.05.2015.

Decision:NCdecidedtoratifythenormsofaboveAAasperwrm
vide U.O. No. 30(l28yl5-ME dated I I .09.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

M/s.Zenium Cables Limitcd
Meeting No.15/81 F.No.01/81/050/00066/AM16/DES‐ H
Dated:‐ 03.11.2015 RA File No.03/95/040/00953/AM15

Ratincation Of norms in respect Of Advance Authorization No.0310793900 dated

16.02.2015.

Decision : NC observed that th" u
their comments.

The case stands deferred to I 5. 12.2015.

M/s KEI Industries Lirnited
Meeting No. l5/81
Dated:-03.11.2015 RA File No.05/23/040/00182/AM15

Modincation/AInendment ofaxed norms in respect ofAdvance Authorization No

0510390647 dated 21.08.2014.

Decision : NC observed that
rnelr comments.

The case stands deferred to 15. 12.2015.

Case No. AR
::iζ:iτil瓦[11:面

MeetingNo. l5l81 F.No.01/81/1`2/H/AM16/DES¨ II
Dated:-03.11 2015 RA Filc No.KASEZ/100%EOU/11/131/04‐ 05/VOl‐ I

Modification/arffi
of 10oO/。 EOU.Decision : NC obserred that the a i"u,ior hu. b""n ."f

Sl.No 292

Case No. AR

Subject:



their comments.

The case stands deferred to 15.12.2015.

Sl.No 295

Case No AR Mis. Eswari Global Metal Industries Private Limited

Meeting No. l5/81 Fo No.01/81/050/00341/AM15/DES― II

Datcd:-03 11.2015 RA File No.07/24/040/00126/AM15

Subject: RatifiCation of norms in respect of Advance Authorization No. 0710105804 dated

17 .07.2014.

Decision .J.rc obse*ed that the apptication has been referred to MSME. NC decided to wait

for their comments.

The case stands deferred to 15.12.2015.

Sl.No 296

Case No.AR M/s Arfln lndia Limitcd

Meeting No.15/81 F No.01/81/050/00487/Aヽ414/DES-lI

Datcd:-03.11 2015 RA FHc No.08/24/040/00548/AM14

Subject: ffitoffixednormsinrespectofAdvanceAuthorizationNo.
0810129504 dated 10.03.2014.

been referred to DIPP. NC decided to wait for

their comments.

The case stands deferred to 15.12.2015.

M/s Arfln lndia Limited

F No.O1/81/050/00402/AM14/DES― IIMeetins No. l5/81
RA Filc lヽ o 08/24/040/00388/AM14Datcdi‐ 03.11.2015

in respect of Advance Authorization No'

0810126888 dated 04.12.2013.

d to DIPP' NC decided to wait for

their comments.

The case stands deferred to 15.12.2015.

Date:19.11.2015
Place:New Delhi

/),^M /l
Foreign Trade Development Officer /%1

33
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Departllllent of lndustrial Policy“ &Promotion

(TSW)

NC ⅣIeeting dated 03/11/2015-Case No.6/9/81(Ⅳ 1/S Maharashtra Seamless Limited)

(Advance Authorization No。 0510313999 dated 10。 01.2012)

Advance Authorisation may be ratified as under:

1. Words "of relevant grade and thickness" may be suffixed with the description of
import item at Sl. No I and its quantity may be allowed as 5250 MT as

1.05 Kgs./Kg. content in the export product taking clue from SION C-2004.

Norms committee may take a view

2
″

`ハ

/毎 ´

(S.K.Jain)
Development Officer

～

´

一

`1,′

′|`″

Norms Committee Ⅱ
DIPP No.12/119/2015¨ TSW/2 dated 03/11/2015

~3ヽ 一
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Dear Sir,

Reference is invited to your e-mail dated 16.10.201 5 requesting to furnish the signed
copy of the annexure to the comments given in respect of A.A. No. 0710095951 dated 17.6.2013
of M/s. Radiall lndia Pvt. Ltd. The requisite annexure duly signed is sent herewith.

with regards

shashi gupta
section officer

~ 3g_

https://mail.gov ir/iwc-static/layouvshell.html?lang=sn- g96, 0.1.0.0 16051217

Ratification of norms of A.A. No. 0710095951 dated 11.6.2013-
comments reg.
nc2.dgft@nic.in
parveen.s@nic.in

10/2a2015

■′ublect

ソ
″

へ
Ｃじ‥

Datei 10/20/1501:05 PM

From: "SHASHI G∪ PTA Secuon officer,D!T"く shashi gupta@nic in>

https:〃ma‖ 9ov irViWC_statc′ ayoutyshe‖ htrnl?lang=en― US&3010o_16051217
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´ Government of lndia

Ministry of Communications and lnformation Technology

Depariment of Electronics and lnformation Technology

Electronics Niketan' 6' CGO ComPlex

New Delhi-110003

sub:Ratification Of norms in terms Of Para 4.7 of HBP.(VOl・
1)in respeCt Of Advance AuthOrization

No.0710095951 dated 17.6.2013 iSSued in faVOur of M/S.Radia‖
indi3 PVt・ Ltd.Banga:ore.

ReferenceDGFTU'o.No.o]l1Eol50l134/AM15/DES-77128dated22'5.2014videwhich
commentsofthisDepartmenthavebeensoughtontheabovementionedapplicationofRadialllndia
Pvt. Ltd. Bangalore for export of "Fibre Optical Cable Assembly"'

2.TheFoBvalueofexportisRs.5,500,0o0.00(USS101,476.01)andClFvalueoflmportisRs
3,376,3s7.00 (USs 61,110.s0)'

3. The application has been examined in the Department of Electronics and lnformation Technology

from technical angle. The import items are required for manufacturinS the export product' This

DepartmentrecommendsratificationofnormsofadvanceauthorizationaSperAnnexure
'A'(enclosed) on net to net basis with accountability clause'

Tel No 24301268

shri Haradhan Da%FTDO, 0/Q響≧⊆二平士讐些≒ff響甲:翌
空型L」1⊆壼」⊇皇量」________―~

DIT U.0.No.17(6)/2014-lPHtAl dated 27.112014

′/.
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AnnexuretA

S.No Item Qty.Requested  i QtV,

評 ―
―肥 …1 FERRULE[NCLUMELC 2A 2 MM

(43074033A)FERRULE(P/O CONN[CrQ…
2 DISQUES ABRASlFS 9 MiCRttNS

(32312040A)POLISHING FILM(FOR MFR)

3 DISQU[1

(823120
CAP D3〔

ABRASIFS 0 3 MiCRONS

OA)POLISHING FILM(FOR MFR
４

　

　

一
５

IPLUG ALUCAD T25 NCT

58A〕 CAP(P/O CONNECTO FOR MFR

8
|

S/E PORTE SL[EVE 15 FLOTTANT(87425017A)SLEEVE

(P/O CONNECTOR)FOR MFR           _____

230

Sノ E PORT[SLEEVE T 23-24 ALU(87425092A)SL[EVE

(P/O CONNECTOR)FOR MFR    _____
7 S/E PORTE SLEE∨ E T25-32 FO AF(87425113A)SLEEVE

(P/O CONNECTOR)FQR MFR_____― ―

― 一 一 ―
一

―
―

８

　

一
９

　

一
１。

M 85049/69-15W (4326901sA) BACK SHELL (P/O

CONNECTOR)FOR MFR

M 8s049/69-23W (43269023A) BACK SHELL (P/O

coNNEcToR) FOR MFR

Mslo+s/oe-2sw (4326902sA) BAcK sHELL (P/o

CONNECTOR) FOR MFR

３〇

　

一
２３〇

　

一
２５

16

1 158

11   1磯
:よ∫:l:11)liBoDY(P/O CONNECTORIFOR MFR

30

25

30

230

1 16

「
116
1 15

TRANSiT10N l―

5(63332507A)RARE BOpY(P/o coNNECTOR)FttR MFR

CAP D38 PLUG ALUCAD T15 NCT

(86632358A)CAP(P/O CO吐 NECTOR)FOR MFR

判
CAP D38 PLUG ALUCAD T23 NCT
186632758Ai CAP IP/O CONNECTOR)FOR MFR

…

百E▼E15 FLOTTANT (87425017A)SLEEVE

{P/O CONNECTOR)FOR MFR              _
CAP D38 PLUG ALUCAD T25 NCT

(8663285,AI CAP IP/O C2           ■ 一
４

・６

　

一
・５

FICHE38999#15-06(8744406A)CttN N ECTOR(L-21 SN-3)

FOR MFR                      ___
FiCH E#23-24FO CODAGE

N{87444150A)VONNECTOR(L-21 SN-3)E2R MFR

38999#25N AL PLUG ALI｀ S(87444179A)CONNECTOR(L―

21 SN-3)FOR MFR     _____一
一
―

4

242

100

Ｈ
Ｉ
隔

20 琵 RRULE ENCLUME(430773093A)FERRULE(P/○

CONNECTOR)FOR MFR       _ _ ____
lSOLANT(53802730aa)INSULATOR

P/OCONNECTOR)FOR MFR_____

-37-
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) S,ection

Subject : Application of M/s Honda Siel Power Products Ltd. for ratification
of norm of AA No. 0510359362 dated 10.07.2013

Reference: DGFT ID Note No. 0ll8U 50/AM16/DES-IIl95 Dated 17.08.2015.

Reference above application it is observed that firm has proposed to
import mainly components and I.2 mm coil wire required for the manufacture
of portable generator set. The firm has not claimed any wastage on Coil Wire.
Taking cue from existing SION C-1949, the proposal may be recommended as
under:

Export Product: Portable Generator Set, Model- EU7000is

Import Inputs:

瀞

i. Import item at sl. No. 123 & 248 (1.2 mm Coil Wire) may be allowed @
1 kg./kg content in the export product. /l

ii. Rest of the import items are components may be allowed on net to /ftbasis as per GN-4 for engineering products 
d, ,. l(,1[fu", 1(Gajraj Singli)

Sr. Development Officer
田 DOo DES― II.DG「F

DHI UO No。 3(177)/2015/TSW(B)/  dated 23.09.2015.〇

|フィ∵
_ | ′:.ん | '':i:
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No.46011/211/2005‐ PC.II

Government oflndia

Ⅳfinistry ofChcmicals&Fertilizers

Department of Chemicals&Petrochemicals

Room No.223,A Wing,
Shastri Bhawan,New Delhi‐ 110001

Dated the 24th August,2015

0FFICE MEMORANDUM

Sub: Application from ⅣVso L.ⅣIo Wind Power Blades(India)Pvto Ltdo for the import

Of ravF material against the export of FRP Rotor Blade for issue of advance

licence(Licence No.0710106866 dated 20。 10。2014‐ reg

Thc undersigncd is dirccted to rcfer to DGFT UoO.No.01/81/050/00473/AM―

認誦悧詰T:髯よTittξ出勝織.altr哨:筆:l肌,S::麻留‰littil服
export Of FRP Rotor Blade for issuc of advance liCencc(Licence No.0710106866 dated

20.10.2014.     Thc application has been cxalnined in Dcpartrnent of Chemicals and

Petrochernicals and the following nollHs are recOmmended for the refcrence liCCnce

application:―

Name of Export Item(s) Ｑｔｙ
ｉｎ
疇

Name of imPort
Item(s)

Qty. in kgs.

FRP Rotor Blade l kg. 79 items as Per
Annexure -1-A

This has approval of the competent authority.

Joint lndustrial Adviser

Tel:011-23071442

Telefax:011‐ 23071187

Em江1:omsharllnaの 」c.h

Shri Pradyuman Das,

Foreign Trade DeveloPment Officer,

Directorate General of Foreign Trade,

Department of Commerce,
Ministry of Commerce and Industry,

Udyog Bhawan, New Delhi
F ax 23 0 6 2225 I 230 6 I 613

2

'2zac{orwxa *" ^b*rt_--
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ANNEXURE― 壼 A

CONSUMPTIoN DETAILS ITEM APPLIED FOR ADVANCE LICENSE No.07■ 0106866 Dated 20.■ 0.20■ 4

Qty lor 42 Nos

Blades Item Category

Raw Material

IAXIAL 661 1

0■ 45°〕RED Y.

7讐Ψ
dPOWerBlad∝

rlndial賊.賄
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Ministry of Heavy Industries & public Enterprises
Department of Hearry Industry

TSW(E) Section

Su● eCt : ApplicatiOn Of M/s Shrec― 」i POwerlines for ratiicatiOn of nOrm of
AA No.0310790375 dated 20。 10。2014

Reference: DGFT ID Note No. 01/8tlsol4g4lAM1s/DES-II/9s Dated
18.08.2015.

O/o DGFT may refer to firm's reply forwarded under above reference.
Reply of the firm has been examined and it is observed that they have not given
any justification for wastage claimed and the input quantity iequirem..rl fo.
"Porcelain Insulator Assorted". From the mhnufacturing flowchart now
provided by the firm it appears that Porcelain lnsulators 

".J assembled with
metal parts for the manufacture of bushing assembly of Transformer. In view of
this and based on available information the proposal may be recommended on
content basis as under:

Drport Product: Transformer Bushing Assembly.

rmport Inputs: Porcelain Insulators Assorted- Net to net basis i.e. lkg./kg
the export product.

Sr. Development Officer

ヽ
０

田 DO,DES―II,DG日 .

DHI UO No.3(176)/2014/TSW(B)/

口亀静

J
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Ministry of Heavγ  lndustrics&Public Entcrprises
Department of Hcaゃy lndustry

TswrB)section

SutteCt: ApplicatiOn Of M/s Shrce_」 i POwerlincs fOr ratiicatiOn of nOrrn Of AA
No.0310790374 dated 20 10 2014

ReFerence: DGH ID Note No 01/81/50/502/AM15/DES― I1/226 Dated
28092015

0/o DG「r may refer tO irrn's rcply dated 25 08 2015 fonvarded tO this
offlce under above refercncc.It is Obstrved frOm the reply that even nOw the

■■Ⅲ,191,IPmlled^I[■ ing Out cdcuadon brinput quandサ requ■ementin terms Of Sl No l1 0f SDL as rcquested earlier vide this器

::er'」l:ξ:抒桃
dated 15.05 2015 The prOpOsal thcrefOre may not bc supl
月 _^:J^:_`^___^ _rい ― :―    ■・decide in te.1..s OfI)dm policy.

This issue with the approval of IA (KKT).

「

FDO,DES―II,DGr.
DHI UO No.3(177)/2014/TSW(B)

(Gara Singh)
Sr Devclopmcnt offlccr

27102015/   dated

O
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Government of India

Ministry of Communications and Information Technology .- 

O.plir"rt of Electronics and Infor''nation Technology

Electronics Niketan, 6, CGO ComPlex

New Delhi-l10003

2々
つ

´

S}「
/

彪

Sub: Ratification of norms in terms of Para 4.1 oI HBP' (Vol'l) in resPectof Advance

Authorization No.3410040884 dated 20.01'2015 issued in favour of M/s' viketa

Electronics Gujrat.

ReferenceDGFTU'o.No.01/81/50/AM15/DES.I1/148dated27.2.2015videwhich
comments of this Department have been sought on the above mentioned application of M/s'

Viketa Electronics, Clii"ti"t export of "Motor Control Centre Octopussy Agitator "

２
．
Ｒ

The FoB value of export is Rs.24,768,000.00 (us$ 394,394'90) and clF value of Import is

1 t,952,966.oo (us$ 1 87,350.09).

W dated 9.10.2015

3. The application has been examined in the Departm*J.of lnformation Technology from

technical angle. The items proposed rot i*pott ure essential to assemble the export product'

This Department recommen^ds ratification of norms of advance authorization on net to net basis

with accountabilitY clause '

w,,
(Ash6lNangia)

Director
／
¨
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No.46011/96/2007‐ PC.II

Govemment oflndia
Ministry of Chemicals dに Fertilizcrs

Department of Chemicals&Pctrochemicals

Room No.223,A Wing,
Shastri Bhawan,New Delhi… 110001

Dated the 30th September,2015

0FFICE ⅣIEⅣ10RANDUⅣ I

Sub: Application from M/s. Regalia Laminates for the import of raw material against

the export of Glass Epoxy Laminates for issue of advance licence (Licence No.

0510393668 dated 20.03.2015 - reg

The undersigned is directed to refer to DGFT U.O. No. 0l/81/50/00/AM-15/DES-
2ll3 dated 29.04.2015 forwarded an application for issue of advance licence from M/s.

Regalia Laminates for the import of raw material against the export of Glass Epoxy

Laminates for issue of advance licence (Licence No. 0510393668 dated 20.03.2015 and the

following norms are recommended for the reference licence application:-

Joint lndustrial Adviser

Tel:011…23071442

Telefax:011-23071187
Email:omshamlaの nic.in

Shri Pradyumman Sahu,

Foreign Trade Development Officer,
Directorate General of Foreign Trade,

Department of Commerce,
Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi
Fax: 2306 2225 123061 613

7-/

Name of Export ltem(s) Qty in
Kgs.

Name of import Item(s) Qty. in kgs.

Glass Epoxy Laminates l kg. Glass fabric GSM 130‐ 250 2.42 sq.

ⅣIcter

(0.634
kg+/-20/0)

Epoxy resin viscous liquid 0.560

Acetone 0.120

This has approval of the competen authority.
〃″′
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Offlcc ofthc Development Conllnissioner

Micro srnall&rnediulln Enterprises

MECHANICAL DIVIS10N
30(162)/15-ME

SutteCt:AA no 0410160382 datcd 06.04.15 in rcspect ofヽ4/s Jain Metal Rolling

Mills.

Taking cue from C l195 norms lnay be flxed as fb1lows:¨

●  Import may bc a1lowed for 2385 MT inclusivc of 60/O wastage.

This issues with the approval of Director (ME)

ノィ」

(応レ
AD(ME)

O/o The DC(MSME)ID note no 30(162ソ 15-ME dated 28.10.15

ξノ

ご蜜・′ノ′
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norm in terms of Para 4.7 of HBP (Vol-l) for Advance No
3110065478 dated 16.06.2015 of M/s Vikarsh Stamping lndia Pvt Limited, Pune.

DGFT may refer to their UO No 011811501206/AM-16/DES-2/94 dated
17.08.2015 for ratification of above mentioned Advance Authorization of M/s Vikarsh
Stampings lndia Pvt Limited, Pune.

ln view of the above, Ministry of Steel recommends the import of 507.5 MT
Cold Rolled Grain Oriented (CRGO) Electrical Steel Coils of relevant grade of prime
quality against export of 500 MT CRGO slit Coils subject to the condition that width
of imported coils is more than the respective width of export products.

6
Deputy lndustttal Adviser

｀
     Shri P.Sahu,FTDO,NC― ||,DGF丁,UdyOg Bhawan,New Delhi

Ministry of Steel U.O.No. 2(10)12014-TW dated 24.09.2015

ノ/
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norm in terms of Para 4.7 ol HBP (Vol-l) for Advance No

3110065484 dated 17.06.2015 of M/s Vikarsh Stamping lndia Pvt Limited, Pune.

DGFT may refer to their UO No 011811501207/AM-16/DES-2/93 dated

24.08.2015 for ratification of above mentioned Advance Authorization of M/s Vikarsh

Stampings lndia Pvt Limited, Pune.

ln view of the above, Ministry of Steel recommends the import of 507.5 MT

Cold Rolled Grain Oriented (CRGO) Electrical Steel Coils of relevant grade of prime

quatity against export of 500 MT CRGO slit Coils subject to the condition that width

of imported coils is more than the respective width of export products.

6臨 →
Deputy lndustrial Adviser

Shri P.Sahu,FTDO,NC― ||,DGFT, Bhawan, New Delhi.

Mlnistry of Steel U.〇 .No.2(10ソ2014-■lV dated 24.09.2015

滑

′/
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW{BI Section

Subject : Application of M/s Toshiba Transmission and Distribution Systems
(I) Pvt. Ltd. for ratification ofnorm ofAA No. 0910062214 dated
18.06.2015

Reference above application the firm may be requested to furnish
following information :

l. Basic raw material requirement calculation as per Sl. No. 11 of SDL
for each export product duly supported by numbered dimensioryal
design drawings containing weight of core and wire. I

2. Net weight of each export product. /l
This issue with the approval of IA(KKT). 

fi, 9,r., r.-
(cajraj Sidgh)

Sr. Development Officer
FTDO. DES-II. DGFT.
DHI Uo No. 3(173)/201slTSw(B)/ dated 05.10.2015.

袢
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 03nu2015 - Case No. 2919/81 (M/s KEI Industries Ltd.) (Advance

Authorization No. 0510394767 dated 01.07.2015)

Advance Authorisation may be ratified as under:

l. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

1 1067.1 19 3213.6 37 4020.1 55 1249.9

2 1264.8 20 7450.5 38 3012.2 56 2887.4

3 1543.7 21 747.6 39 142.1 57 1991.8

4 2425。9 22 971.3 40 142.1 58 11741.2

5 2805.8 23 1147 41 23466.1 59 20945.1

6 1554.4 24 615.9 42 24879.2 60 14528.4

7 3105.8 25 291.2 43 3756.5 61 8200.8

8 6665.4 26 418.4 44 2805.9 62 4824.2

9 3584.4 27 539.8 45 504.6 63 3777.1

10 19700.7 28 283.6 46 1170.6 64 708.6

283.3 29 359.4 47 1564.3 65 910.4

つ
４ 980.8 30 507.1 48 399。 1 66 1070.2

13 1360.5 31 149.9 49 582.6 67 2123.8

14 835.6 32 673.9 50 784 68 615.9

15 1335.6 33 1235.6 51 362.9 69 870.1

16 1943.7 34 2406.3 52 504.6 70 380.3

17 3252.1 35 2879.7 53 442.6 71 754.1

18 4950.2 36 875.4 54 504.6 72 1254.9

Words .' Lead Sheathed" may be suffixed with the description of export items at Sl' No'

1 to 10, 36 to 38, 4l & 59.

Quantities of import item at S1. No 1 viz. Copper Wire-Rod/CC Rod(EC Grade)/ Copper

iathode (gg.gg%purity) (Electrolytic grade )may be allowed as under:

For Export products mlntioned at Sl. No. I to 4',36 to 40, as 1'01 Kgs'/kg content in

the Export Products
For Export products mentioned at Sl. No. 5, 13, 14, 21,25, 48, 50, 64, as Per

Engineering Table 4

For Export products mentioned at sl. No. 6 to g, ll, 12, !g,24,28 to 35, 42 to 45, 5l to

55, 57 , 59, 63, 68 to 72 as per Engineering Table 5'

For Export products mentioned uisl. No.- 10, 15, 16,20,22 &23 as 8875'8 Kgs'/Km'

462.3 Kgs./Km, 739.6Kgs./Km, 5824.7 Kgs./Km, 184.9 Kgs./Km &277'.6 Kgs'/Km',

respectively , taking clue from Engineering Table 5'

fr--

J.

a)

b)

c)

d)
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e) ForExportproductsmentionedatSl.No. 26,27,41,56,58,60 as 184.9 Kgs./Km,
277.6 Kgs./Km, 11094.7 Kgs.iKm, 2588.4 Kgs./Km, 5824.7 Kgs./Km & 8875.8

Kgs./Km, respectively , taking clue from Engineering Table 5.

0 For Export products mentioned at Sl. No. 46,47 & 49 as 462.3 Kgs./Km, 548.2

Kgs./Km &. 184.9 Kgs./Km, respectively, taking clue from Engineering Table 4.

g) For Export products mentioned at Sl. No. 61, 62 ,65,66 & 67 as 4530 Kgs./Km,
2588.7 Kgs./Km, 184.9 Kgs./Km,277.6 Kgs./Km & 139.6 Kgs./Km, respectively,
taking clue from Engineering Table 5.

3. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. 1 to 10, 13 to 20, 4l to 43 & 57 to

59.
4. Quantities of import item at Sl. No.3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. I to 12,15 to 40, 43 to 56 & 59 to 72.

5. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer

Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the export

products at Sl. No. I to 12, l5 to 40, 43 to 56 & 59 to 72.

6. Quantity of import item at Sl. No. 5 i.e. Galvanised Steel Wire/G.I. Wire may be allowed

as 1.01 kgs/kg content in the Export products at Sl. No. I to 5, 13 to 18,21 to 24,36to
38, 59 to 69 as claimed by the firm.

7. Quantities of import item at Sl. No 6 viz. Refined Lead may be allowed as 1.01 kgs./kg

content in the Export products at Sl. No. 1 to 10, 36 to 38, 4l & 59.

8. Quantities of import item at S1. No. 7 viz. Relevant Nylon Compound may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. 41, 57 & 58.
g. Quantity of import item at Sl. No. 8 i.e. HDPE may be allowed as 1.05 kgs./kg content in

the Export products at S1. No. 41,42,57 & 58 .

10. Quantity of import item at Sl. No.9 i.e. Semi Conducting Tape/Water Blocking

Tape(Cable grade) may be allowed as 1.02 kgs./kg content in the Export products at Sl.

No.41 &42.
11. Quantity of import item at Sl. No. l0 i.e. Wooden Drum may be allowed as per packing

policy.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/119/2015-TSW/59

―

 ′

′ ~
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(So Ko Jain)

Development Offlcer

dated 03/11/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 03tlll20l5 - Case No. 30/9/81 (Nffs KEI Industries Ltd.) (Advance

Authorization No. 0510394766 dated 01.07.2015)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

sl.
No.

Net Export
Weight
(Kss./Km)

sl.
No.

Net Export
Weight
(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

1 1356.6 13 1668.9 25 1917.6 37 19900。 9
つ
４ 1523.6 14 2251.4 26 13628.1 38 4189.3

3 2179.5 15 2872.5 27 435.4 39 4319.8

4 260 16 3850.1 28 655.4 40 421.2

5 677.5 17 4728.2 29 421.5 41 1072.9

6 640,7 18 5839.5 30 922 42 761.5

7 1012 19 7091.1 31 1548.8 43 500.5

8 6880 20 13801.3 32 2376.5 44 1563.5

9 367.6 21 5882.5 33 421.2 45 916.3

10 540.8
つ
乙
う
４ 3594.1 34 477 46 511

708.5 23 6178.5 35 1621.5 47 577.6

12 1313.6 24 1160.1 36 6857.4 48 10131.2

Words " Lead Sheathed" may be suffixed with the description of export items at Sl. No.

1to 3,'.|,8,22,31 &32.

euantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathode (99.gg%purity) (Electrolytic grade )may be allowed as under:

For Export produits mentioned at Sl. No. 1 to 6 , 9 to 20,26,33 to 39, 43 to 47 as per

Engineering Table 5.

FoiExport products mentioned at Sl. No. 7,8,21,23 ,29 to 32, as 1.01 Kgs'/kg content

in the Export products.
For Export products mentioned at Sl. No. 22,27,28, 40 to 42 as per Engineering Table 4

For Export product mentioned at Sl. No. 48 as applied for i.e. 6841.75 Kgs.iKm taking

clue from Engineering Table 5

Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as

i.0S fgs.ltg cont-nt in the export products at Sl. No. 1 to 3, 7,8,20 to 26 &,29 to 48'

euantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg

content in the export products at S1. No. I to 5, 7 , 8, 20 to 28 & 3 3 to 48.

Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer

Compound" and 
-its 

quantity may be allowed as 1.05 Kgs'/kg content in|fe export

products at sl. No. I to 5, 7,8,20to28 &.33 to 48. (ilr/
/

2.

3.

ａ＞

　

Ｄ

ｃ＞

の

3.

4.

5.
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6. Quantities of import item at Sl. No 5 viz. Refined Lead may be allowed as 1.01 kgs./kg

content in the Export products at Sl. No. I to 3, 7,8,22,31 &.32.

7. Quantities of import item at Sl. No 6 viz. Aluminium Wire Rod(Electrolytic grade ) may

be allowed as under:
a) For Export product mentioned at Sl. No. 23 as 1771 Kgs.lKm taking clue from

Engineering Table 5.

b) For Export products mentioned at Sl. No. 24 & 25 as per Engineering Table 5.

c) For Export products mentioned at Sl. No. 38 & 39 as 1.01 Kgs./kg content in the

Export products.
8. Quantities of import item at Sl. No. 7 viz.LSZH may be allowed as 1.05 Kgs./kg content

in the export products at Sl. No. 9 to 19 &29 to 32.
g. Quantity of import item at S1. No. 8 i.e. EPR/Synthetic Rubber may be allowed as

1.05 Kgs/kg content in the Export products at Sl. No. 9 to 19.

10. Quantity of import item at S.No. 9 i.e. Wooden Drum may be allowed as per packing

PolicY.

Norms committee may take a view

Norms CoIIlmittee II

E)IPP No.12/119/2015-TSW/60   dated 03/11/2015

―
ノ  
ー31,,′ lr/

(S.K.Jain)
Development Officer

ノィ.
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Subject: Re: Ratification of Norms of Advance Authorisation No.0410160774 Date: 1011711506:13 PM 3Jl J {

^ 
dated 08.07.2015 issued under Para 4.7 of HBP, Vol. l. From: devi raji <daarae_trichy@yahoo.co.in>

i Pradyumna Sahu <nc2.dgft@nic.in>, Reply_To: devi raji <daarae_trichy@yahoo.co.in>
"sockaindofab@yahoo.com" <sock aindofab@yahoo.com>,
Devi Raji <daarae_trichy@yahoo.co. in>

Dp Ac*ct,al2

Dear Sir / Madam,

We are in receipt of your communication requesting us to forward
information / details for the rmport / Export with regards items
specified by tick marking in the annexed message.

rn this context, w€ would like to bring to your r.i nd information the
fol I owi ng :

e received a ri rm Export order f rom M/s tnloh Hup International
d, Singapore for meeting their Fabricated steel work
ement for thei r Shangr.i La Hotel Construction Project at Sri

We are provided with the Bas.i c rngineering Drawings along with our
Export Order and we need to do the Deta-i led manufacturing drawings
and get the approval from the c1ients consultants and arrange for the
procurement / manufacture and Export to Sri Lanka

we are in the process to prepare the Fabrication drawings and the
same have been submitted to our Customer / to the appointed
consultants and we await for their approval to process the
manufacture meeting the approved orawing requirement.

Based on the provided gasic rngineering drawings we have estimated
the specified Steel rnput material requirement and taking action for
the procurement of the required inputs by rmport and from indigenous
suppliers wherever we could use indigenous rnputs.

tnle are requested to furnish datas under the specified Ser.ial Nos
re-lati ng to

Ｖ

十
Ｌ
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Ｌ
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3. oetails for the Export product
4. weight of each Export product
5. we-ight of rmport / rndi gi nous rnput
6. Raw Materi al work sheet

for each of the Export Product

As it is a total Steel Truss work supply in rnocked down Condition
order for their further site tnstallation contract work, we can
prov-ide the requested Datas in the course of export as we can provide
the Datas only after freezing the drawings and execute the Export and
provide as built drawing for all the export items.

In the above circumstances we are not in a position to furnish the
requested datas at thi s stage.

we are planning to complete the ExpOrt Order before the en,ィ
,f'り「 fCl2016 subject to getting the drawing approval, etc.,

https://mail.gov.in/iwc_static/layouVshell.html?lang=sn-g593.0.'1 0.0_1605'1217
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1 ‖:n電;IoPeA:「♀Ylge」 uW:t, ,:里 :.f°
r providing the requested DataS in the

Y.L.ChOCkalingam
Partner
D R AssoclateS

From : Pradyumna Sahu <nc2.dgft@nic. in>
To: sockaindofab@yahoo.com; daarae_trichy@yahoo.co. in

Sent: Friday, 11 September 2015 10:51 AM
Subject: Ratification of Norms of Advance Authorisation No. 0410160774 dated 08.07.2015 issued under Para4.7
of HBP, Vol. l.

105

TIME BOUND
STANDARD DEFICIENCY FORⅣ IAT

GOVERNMENT OFINDIA
MINISTRY OF COMMERCE&INDUSTRY
DEPARTMENT OF COMMERCE

DIRECTORATE GENERAL OF FOREIGN TRADE
DES.H SECTION,R00M NO.4()4,4TH FL00R,UDYOG BHA恥 /AN

NEW DELHl-110011ヽVEBSITE:dgft.gov in

F.No. 01/81/050/00203/AM16

To
Ⅳ1/s.DR ASSOCIATES

Emぷ l addressi sockaindoね b@yah00,Colη 、daarae_tHchycyah00.CO.in

SutteCt: Ratiflcation ofNolHls OfAdvancc Autho面 sation No.o410160774 datCd 08 07 2015

issued under Para 4.7 ofI― IBP,Vol.I.

ⅣIeeting No。 09/81]Dated:11.08.2015。

Sir,

Pleasc refer to the abovc mcntioncd advancc authorization,folwardcd by thc RLA undcr their

fllc No.o4/24/040/00050/AM 16 to this oficc lor ratincation of norms. The inatter has been considercd by

Norrlls Comrnittcc― II. It is requestcd to fllrnish infol■ llation/details only in rcspcct of thc point which

has been tick inarked belo、 v:

Export ltenis:

l Model number,
number (if any)
HBP refers).

technical specilication
and/or weight. of each

and specific quantity-both in terms of
export product (Appendix-33 of current

つ
ん Deta I technical note on r.nanufacturing process including thc relevant tlow sheet.

ヾ 3 Detail technical drawings'u'n'ith
any. may also be furrrishcd.

din-rension of each export product. Catalogue,n_
ｒ
ｌ

/
https:〃 mai1 9ov iげ iWC_staticЛ ayout/shdi html?lang=e「 US&3010o_1605121
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 03t1112015- Case No. 4/9/81 (lWs Electrolead Pune Pvt. Limited) (Advance

Authorization No. 3 I I 0065546 dated 21.07 .2015)

Advance Authorisation may be ratified as under:

Quantity of import item may be allowed as applied for i.e. 202 MT as 1.01 kgs./Kg. content in

the export item after taking clue from SION C-l.

Norms committee may take a view

一
一

Norms Committee Ⅱ
E)IPP No.12/119/2015-TSW/64 datcd  03/11/2015

Development Officer

― 夕6-
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

SutteCt : Application of M/s CrOmpton Greaves Ltd.for ratiflcation of norrrls

ofAA No.0310746162 dated 21.08。 2013

Reference:DGr ID Note No.01/81/50/262/AM 14/DES― I1/81 Dt。 04.08.2015

O/o DGFT may refer to firm's request dated 13.07.2O 15 forwarded to this
office under above reference. It is observed that incomplete information alreg,dy
examined has been enclosed with the request. The firm may therefore agaillbe
requested to furnish complete information as requested earlier vide this flfrce
UC)ofeven noo dated 30,01.2015(copy enc10sed).

This issue with the approval ofIA(KKT)。

(G』i謙
ノSン

Enclosure:As above

日 DO,DES―II,DG「 F.
DHI UO No.3(78)/2013/TSW(B)/ dated 09.09.2015。

Sr. Development Officer

／

‘

-57´



TSWTB) Section

Represcntation of M/s Crompton Greaves Ltd. ibr ratification rlf
norm of AA No. 0310746162 dnted 21.08.2013.

Rcたrcncei D(lFtt ID Notc No O1/81/50/262/AM 14/1)ES I1/201 dalccl
29.12.2014

0/oD()「r may killdly refer to irrn's rcpresentation dated 3 1.10,2014 on
thc stlttcct incntioned above ll is observcci that calculation givcn by the fiて n`l

for basic raw material has l■ ot becn supported by diincnsional dra、 vings.Firnl

has also llot given end use of inlport itclns i子 oln Sl.No. 20 - 24 in thc

l■anuFacturing proccss. In Vic、 v lDf thC abovc thc firln mav bc rcqucstcd to

furnish follo、 ring infoFrl■ationi

1. Wokirrg out
dimcnsi<tnal

2. End use of
process.

This issr-re r.vith

calculi:tion li;r irnptlrt
drau,ing as per 31. Ntl.

imporl items from S1.

item no.l to 4 duly supportcd by

ll o「 SDL
No.20 to 24 iェ l thc rnanuracturing

the approval of IA

「

DO,DES… 11,D(〕 II
DHI UO No.3{78)/2013/′「 SW(B1/

区r町   'ル  ′し́書響し
((〕〔巧rを」sirlgh)

SI‐ Dじ vcloprncllt Officcr

(latcd 30()1.2015

-5名 ´

ー

″



ごと2る た

θ  グノ・ノ
`´

Ministry of Heavy Industries & pubtic Enterprises
Department of Heavy Industry

TSW(B) Section

SubiCCt : Request Of M/S Areva T&D India Ltd.for modiflcatiOn of nOrm Of

AA No 0210138613 dated ol o3.2010

Reference: DGtt ID Note No. 01/81/50/470/AM10/DES― I1/116 Dated
18.09.2015.

0/o DGm may refer tO flrrn's rcquest datcd 24 09.2014 in respect
SutteCt authorizatiOn ln this cOnnection the undersigned is directcd to cO
that the applicant may be advised tO approach RLA with a cOpy of im
invoice related to BOE,to sort out thcir issuc there

This issue with the apprOval ofIA(KKT) ′

′|
(Gゴra Sing■ )

Sr. Development Officer

Ⅱ DO,DES II,DGr
DHI UO No.3(49)/2010/TSW(B)/   datcd 08.10.2015

′/
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Ministry of Steel

""i::lxl:Il,ff,#''

Subject: Ratification of norm in respect of Advance Authorization No. 0610022807
dated 12.07.2011 of Mercury lndustries Limited, Kanpur.

DGFT may to their lD Note No. 01/81/05012021AM012142 dated 18.09.2015 on
the subject mentioned above. ln this connection, it is informed that the request of the
applicant has been once again examined and reiterate with the earlier decision,
informed to DGFT vide UO Note of even No dated 19.08..2013.

rG\O
( S.K.Bhatnagar)

Dy lndustrialAdviser

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(3)12012-TW dated 29.09.2015

―
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0311112015 - Case No. A/R-270 ( M/s Mayfair International )
(Advance Authorization No. 0310675713 dated 10.01.20f2)

Firm may be asked to submit the following information:

1. Quantities of export and import items in Advance Authorisation in Nos. also in addition
to their weights.

Norms committee may take a view

詰許 ヶ
Development Offlcer

Norms Committee II
DIPP No.12/119/2015-TSW/270-A/R dated  03/11/2015

一 ,61-
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Norms Committee II
DIPP No.12lll9l20l3-TSW273-AlR dated 03 llll20l5

a/ - z7S

-

3.tra?/E

6".Jain)3ttttttz
Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 03llll20l5 - Case No. A/R-273 (M/s Rexnord Electronics &
Controls Limited) (Advance Authorization No. 03 10683035 dated 22.02.2012)

Firm may be asked to submit the following information:

l. Wattage of Shaded Pole Motors with quantities thereof in Nos.
2. Information in respect of Sl. No. 4 & 5 of Standard Deficiency Format, for each

size of Shaded Pole Motor.
3. Information in respect of Sl. No. 11 of Standard Deficiency Format for import items

at Sl. No. l, 5, l0 & 1l for each size of Shaded Pole Motor.



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 03llll20l5 - Case No. A/R-275 (M/s Sunder Impex Pvt Limited)
(Advance Authorization No. 0510318983 dated 28.02.2012)

Advance Authorisation may be ratified as under:

Words "containing 67740.3 Kgs. of Stainless Steel" may be suffixed with the description

ofexport product.
Words "of relevant grade & thickness" may be suffixed with the description of import
items at Sl. No. 1 to 4 and total quantity of import items put together may be allowed
as 7 4.514 MT as 1 . 1 0 Kgs./Kg. content in the export products.

Norms committee may take a view

１

　

　

２

″

蕉 、

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/119/2015-TSW/275-A/R dated 03/11/2015
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//



⌒

′∠‐2%
I三
「11万フ三「コララFラニζ

′

Z*fr,-
(S.K.Jain)

Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 03tlll20l5 - Case No. A/R- 276 (Mls Bilcare Limited) (Advance

Authorization No. 3 I 10062954 dated 07 .03.2014)

No reply has been received from the firm and they may be asked to submit the

following details:

1. Information in respect of Sl. No. 5 & 1 1 of Standard Dehciency Format.

2. Thickness of aluminium foil & lamination in export product.

3. Detailed calculations for the quantity of import item.

Norms committee may take a view

Norms Committee II
DIPP No.12/119/2015-TSW/276-A/R dated 03/11/2015

―
ら Ч ´



^

′∠-2フg

3. // ' ea/-E

ー

一

3'"り ,′

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 03llll20l5- Case No. A/R-278 ( M/s Apar Industries Limited)
(Advance Authorization No. 0310751570 dated 27.09.2013)

Keeping in view that export items at Sl. No. 1 to 4 were manufactured and

exported only upto Inner Sheath stage only and same has also been mentioned in the

description of the export items, nonns may be modified as under:

l. Net Weights of export products from Sl. No I to 15 may be modified as under:

Ｓ‐
．
Ｎ。

Net Export
weieht (Kes.)

Sl.

No.
Net Export
weieht (Kes.)

Ｓ‐
．
Ｎ。

Net Export
wcight(Kgs.)

1 38484 7 3134 13 2405

2 74444 8 2368 14 9219

3 34046 9 70469 15 507

4 52740 10 1950

5 31210 1325

6 14705 12 1246

2. Quantity of import item at Sl. No I viz. CC Copper Rod(8 mm dia)(E.C. Grade) may be

reduced as269718 Kgs. as 1.01 Kgs./Kg. content in export products at Sl. No. 1 to 15,

taking clue from Engineering Tables No. 4 & 5.

Norms committee may take a view

Norms CoIIImittee II

DIPP No.12/119/2015-TSW/278-A/R dated   03/11/2015

(S.K.Jain)
Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 03llll20l5- Case No. A/R-279 ( lWs Apar Industries Limited)
(Advance Authorization No. 0310752767 dated 08.10.2013)

Keeping in view that export items at Sl. No. I to 4 were manufactured and
exported only upto Inner Sheath stage only and same has also been mentioned in the

description of the export items, norns may be modified as under:

l. Net Weights of export products from Sl. No I to 7 may be modified as under:

Ｓ‐
．
Ｎ。

Net Export
weieht (Kes.)

Ｓ‐
．
Ｎ。

Net Export
weieht (Kes.)

sl.
No.

Net Export
weieht (Kes.)

1 42329 4 58300 7 62118

2 81888 5 270450

3 37450 6 76380

2. Quantity of import item at Sl. No 1 viz. CC Copper Rod(8 mm dia)(E.C. Grade) may be

reduced as 464690 Kgs. as 1.01 Kgs./Kg. content in export products at Sl. No. I to 7,

taking clue from Engineering Table No. 5.

Norms committee may take a view

-/ --- --;'

1J^,ff|"-
Development Officer

Norms Committee II
DIPP No. l2l I l9l20l5-TSW/279-AlR dated 03/11/2015
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^ Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/s Leitwing Shriram Manufacturing Ltd. forratification ofnorm ofAA No. O4lOL47g62 aat.a 1S.OZ.Z6tS

Reference: DGFT ID Note No. OtlStlSO/224lAMI4/DES_III118 Dated
18.09.201s.

TT,y:,0..:i*ned is directed to refer to firm,s reply dated 30.08.2014
:::1t-,9. KW rating of export product a" tr,e "arie"fi"'s;il#the reply.

This issue with the approval of IA (KKT).

ノi撫ご(Gajraj Singh)
Sr. Development Officer

rDO,DES― II,DG「F
DHIUo No 3(77)/2013/TSw(B)/

dated 19.10.2015.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 03llll20l5 - Case No. 281-AlR (M/s KEI Industries Ltd.) (Advance

Authorization No. 0510391610 dated 16.10.2014)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

Sl.

No.

Net Export
Weight
(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

Ｓ‐
．
Ｎ。

Net Export

Wcight

(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

1 5167.7 25 568.7 49 412.7 73 409.9

2 6170.5 26 821.9 50 706.6 74 744.8

3 7296 27 1059.4 51 87.8 75 175,7

4 10008.4 28 1527.2 つ
乙
く
υ 116.7 76 185.8

5 11776.2 29 1945.2 53 153.4 77 90.3

6 15973 30 3177.7 54 223.1 78 318.2

7 381.1 31 21784.3 55 551.9 79 660.9

8 381.1 32 2205.6 56 706.6 80 622.3

9 453.2 33 9511.8 57 116.7 81 729.8

0 2545 34 11769.7 58 153.4 82 1874

1 3095 35 14094.8 59 243.6 83 350.9

2 3498.8 36 35 60 223 84 1038.6

3 3498.8 37 36.3 61 308.7 85 1209.3

4 4611.7 38 72.3 62 356。 3 86 317.5

5 2781.6 39 118.7 63 454.1 87 444.5

6 1984.5 40 179.5 64 5H.4 88 699.9

7 2453.2 41 276.9 65 706.6 89 750.2

8 3224.6 つ
４
И
守 730.8 66 274.5 90 977.8

9 22.1 43 1895.1 67 108.3 91 1653.8

20 34.2 44 2196.7 68 75.5 92 3679.2

21 50.1 45 87.8 69 146.9 93 10500.8

22 70.6 46 116.7 70 175,7 94 8108.5

23 118.5 47 223 71 185。 9

24 179.2 48 402.4 72 406.1

Words " Lead Sheathed" may be suffrxed with the description of export items at Sl. No.

10 to 15.

Words "Voltage rating 6/10 KV" may be suffixed with the description of export products

at Sl. No.l, 2 &. 3.

Words "Voltage rating 18/30 KV" may be suffixed with the description of export

products at Sl. No.4, 5 & 6.
Words "Voltage rating 300/500 V" may be suffixed with the description of export
products at Sl. No. 7, 8, 10 to 14,45 to 50, 59 to 77 . fn

KUtz/-
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U. Words "Voltage rating 600/1000 V" may be suffixed with the description of export

products at Sl. No.9 ,15,25to35 &94.
7. Words "Voltage rating 0.6/1.0(1.2) KV" may be suffixed with the description of export

products at Sl. No. 16 to 18.

8. Words "Voltage rating 4501750 V" may be suffixed with the description of export
products at Sl. No. l9 to24,36to 43,51 to 58.

9. Words "Voltage rating 600 V" may be suffixed with the description of export products at
Sl. No. 78 to 91.

10. Words "Voltage rating 12.7122 KV" may be suffrxed with the description of export
products at Sl. No.92 &93.

I l. Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (9999% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. I to 6, 16 to 30, 32 to 44 as per Engineering
Table 5.

b) For Export products mentioned at Sl. No. 7 to 15, 45, 51, 66 to 85, 92 & 93 as
1.01 Kgs./kg content in the Export products.

c) For Export product mentioned at Sl. No. 31 as 8875.8 Kgs./Km taking clue from
Engineering Table 5

d) For Export products mentioned at Sl. No. 46 to 50, 52 to 65 & 86 to 91 as per
Engineering Table 4

12. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. I to 18, 25 to 35 & 92 to 94.

13. Quantities of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. l to 43 & 45 to 94.

14. Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer
Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the export
products at Sl. No. I to 43 & 45 to 94.

15. Quantities of import item at Sl. No. 5 i.e. Antimony Trioxide may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. I to 43 & 45 to 94.

16. Quantities of import item at Sl. No 6 viz. Aluminium Wire Rod(Electrolytic grade ) may
be allowed as under:

a) For Export products mentioned at Sl. No. 92 & 93 as per Engineering Table 5.
b) For Export product mentioned at Sl. No. 94 as 2646.8 Kgs./Km taking clue from

Engineering Table 5.
17. Quantities of import item at Sl. No 7 viz. Refined Lead may be allowed as 1.01 kgs./kg

content in the Export products at Sl. No. 10 to 15.
Norms committee may take a view -/ -* :=:-

z? 3 tt,,, u_

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/119/2015-TSW/281-A/R  dated 03/11/2015
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Departlnent of lndustrial Policyど L Promotion

(TSW)

NC htteeting dated 03/11/2015‐ Case No.282‐ノVR (M/s KEI Industries Ltd。 )(Advance
Authorization No。 0510391365 dated 26.09.2014)

Advance Authorisation inay be ratifled as under:

1. Net weight of export products inay be specifled as under:

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

Sl.

No.
Net Export
Weight
(Kes./Km)

1 737.6 35 1145.8 69 2189 103 375.1

2 536.3 36 1441.2 70 6172.5 104 375.1

3 536.3 37 1962.8 71 316.9 105 375.1

4 621 38 3507.2 72 680.7 106 375.1

5 1252.3 39 4660.3 73 1337.5 107 421.9

6 2766.2 40 5923 74 1844.8 108 421.9

7 3197.5 41 225。 1 75 379.1 109 421.9

8 3867.6 42 268 76 837.4 110 421.9

9 2074 43 354.1 77 1499.2 418。 7

10 2529.3 44 483.2 78 73.9 112 418.7

3982.2 45 549.5 79 300.3 113 418.7

12 3982.2 46 125.3 80 401 114 919

13 4570.2 47 174.9 81 768.9 115 3567.9

14 2074 48 244.7 82 1379.2 116 1129.1

15 3216.7 49 378.2 83 1160.6 117 1664.1

16 462.6 50 487.2 84 1270.4 118 4142.4

17 462.6 51 631.8 85 2281.8 119 4142.4

18 1528.3 52 880.5 86 1809 120 2606.4

19 1150.5 53 1189.5 87 2165.7 つ
４ 2606.4

20 452.7 54 1531.2 88 3011.1 122 4125.3

21 232.9 55 2015。 7 89 3635.1 123 4125.3

22 301.7 56 575.6 90 4782.9 124 314.9

23 386.6 57 2983.6 91 13744.6 125 314.9

24 551.9 58 2081.8 つ
４
０
ソ 5776.5 126 314.9

25 785.6 59 1443.8 93 2614.2 127 314.9

26 363.5 60 1766.3 94 161.2 128 363.1

27 471.1 61 2H.4 95 211 129 363.1

28 681.9 つ
ん
∠
Ｕ 363.8 96 209.3 130 367.1

29 981.4 63 362.3 97 486.2 131 566.6

30 999.5 64 421.3 98 1319.8 132 5949.3

31 1312 65 501.3 99 3175.5 133 768.9
つ
４
つ
Ｄ 1729.1 66 916.2 100 3096.9
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33 4210.9 67 1188.5 101 3096.9

34 6038.2 68 1611.5 102 4730.8

2. Words " Lead Sheathed" may be suffixed with the description of export items at Sl. No.

5 to 15, 19, 83 to 93,99 to 102 & 114 to 123.
3. Words "Voltage rating 500 V" may be suffixed with the description of export products at

Sl. No.1 to 5, 9 to 19, 7l to 77,99 to 130.

4. Words "Voltage rating 600/1000V" may be suffixed with the description of export
products at Sl. No. 6 to 8, 20 to 54,61 to 70,83 to 96.

5. Words "Voltage rating 4501750 V" may be suffixed with the description of export
products at Sl. No. 55, 78 to 82,97 & 98.

6. Words 'oVoltage rating 300/500 V" may be suffixed with the description of export
products at Sl. No. 56 to 60.

7. Words "Voltage rating 65011100 V" may be suffixed with the description of export
products at Sl. No. 131 to 133.

8. Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

a) For Export products mentioned at Sl. No. I to 19, 56 to 60, 7l to77,99 to 110, 121 to
129 & 131 as 1 .01 Kgs./kg content in the Export products.

b) For Export products mentioned at Sl. No. 20 to 42,46 to 55,61,64 to 69, 78 to 85, 88 to
98 , 130, 132 &.133 as per Engineering Table 5.

c) For Export products mentioned at Sl. No. 43 to 45, 62, 63 , 87 ,l1l to 120 as per
Engineering Table 4.

d) For Export product mentioned at Sl. No. 70 as 3513.3 Kgs./I(m taking clue from
Engineering Table 5.

e) For Export product mentioned at Sl. No. 86 as 184.9 Kgs./Km taking clue from
Engineering Table 4.

9. Quantities of import item at Sl. No 2 viz. XLPE Compound may be allowed as

1.05Kgs./kgcontentintheexportproductsatSl.No. 1,5to 15, 18to45,56to77,83to96
&99 to 132.

10. Quantities of import item at S1. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. I to 55, 63 to 98 & l3l to 133.

ll.Description of import item at Sl. No. 4 may be amended as "Relevant Plasticizer
Compound" and its quantity may be allowed as 1.05 Kgs./kg content in the export
products at Sl. No. I to 55, 63 to 98 &,l3l to 133.

12. Quantities of import item at Sl. No. 5 i.e. Antimony Trioxide may be allowed as

1 .05 Kgs./kg content in the export products at Sl. No. I to 55, 63 to 98 &. 131 to 133.

13. Quantity of import item at Sl. No. 6 i.e. Galvanised Steel Wire/G.I. Wire may be allowed
as 1.01 kgs/kg content in the Export products at Sl. No. 2 to 20,56 to 60, 63 to 77 , 83 to
93, & 99 to 132 as claimed by the firm.

14. Quantities of import item at Sl. No. 7 viz. Glass Mica Tape may be allowed as

1.02 Kgs.ikg content in the export products at Sl. No. 2 to 4, l8 to 20, 56 to 59, 99 to 719,
t22 & 123.
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15. Quantities of import item at Sl. No 8 viz. Refined Lead may be allowed as 1.01 kgs./kg

content in the Export products at Sl. No. 5 to 15, 19, 83 to 93, 99 to 102 & ll4 to 123.

16. Quantities of import item at Sl. No. 9 viz. LSZH may be allowed as

content in the export products at Sl. No. 56 to 62 & 99 to 130.

1.05 Kgs./kg

Norms committee may take a view
/´ 流 、

(S.Ko Jain)
Development Offlcer

Nor口ns Commnittee II

DIPP No.12/119/2015-TSW/282-A/R dated 03/11/2015
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Ministry of Hcavy lndust五 cs&Public Enterprises

Departinent of Hcavy lndustry

TSW(B〕 Section

Subject : Request of M/s Leitwind Shriram Manufacturing Ltd. for modilication
ofnorm ofAA No. 0410137896 dated 05.07.2012

Reference: DGFT ID Note No. OLl8llSOl2OllAMI3/DES-II|ll9 Dated
18.09.2015.

O/o DGFT may refer to firm's representation dated 30.05.2015 in respect
of subject of subject authorization. It is observed that subject authorization was
recommended on repeat basis based on similar authorization no. 0410128367.
The lirm may therefore be advised to get amended AA No. 0410128367
on supporting documents and justification for higher number of
Magnet per unit of Rotor Pole.

This issue with the approval of IA(KKT).

Sr. Development Officer

「

DO.DES―II,DGH
DHIUO No 3(126)/2012/TSW(B)/ dated 16 10
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Offlce ofthe development COmrnissioner

MicrO small&medium Entcrprises

MECHANICAL DIVIS10N
30(128)/15-ME

SutteCt:AA No 810135332 datcd 21.05.15 in respcct Of M/s Guru Rttendra
Mcta1loys P宙 Ltd.

Taking cue from C-3,nolllls may be flxed as fbllows:―

●  Import may bc a1lowed for 257.5 NIT inclusive of 30/O wastagc.

This issues with thc apprOval of Director(ME)

(K力1
AD(ME)

p,DGFT Udvog Bhawan New Delhi

O/o The DC(MSME)ID note no 30(128)/15-ME dated ll.09.15
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